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FROM THE MINISTER

- |
Covermment have decided to take up ‘Revisional Settlement’ work throughout the {:‘mm
il plased programoe instead of ‘Khasra survey’ witich was unscientific and, at the smme fime,
ne-consuming procedure, with a view to eliminate any error caused during last scttlement
cpuard  the rights and interest of weaker section like Bargadacs, landless and
G oius. it was also intended for updating the record of rights as there have been ebanges i
ol oas well as ia the stalus of the land holders on account of various development works and
her olivious reasons for speedy hearing and disposal of pending revenue cases and for cnilleu—

Gou of up-to-date agriculiuzul stutistics which are csseatial for plauaed development. I

¢l the necessity to amend certain provisions af T. L. I & L. K. Act

Cowritter (o examine yarious provi-
| -

i

& crution, sai

3

The Gavermment fe
G0 wud widl this end in view have set up an Assetnbly
s of the TLRE & LR Act, 1960 and to suggest appropriate measures (0 incorporate them

said Jhei by an Amendmend thereof,

uirecords will be the basis of Revisioual settlement but the Hevision
gecording to preseat need, such as decimualisation of
recording of agricultural land and non-agriculiural

et

Previous setileme
e slightly differeut in technigue
Al ures, recoriing of area in meiric systein,
il i scparaie kimtians and for opening of one khatiun umder one stalus.
the Revisioual Settlesnent and fubfiletent of the intention as coitteniplated
re and hooest service of my siall of Birisict Administrarfon and Direclorate

cntrusied with this work as well as co-operation of the villagers,
Socio-ceonomic condi-

Suceess al

Lpeitids upen see
dl g Records & Settlement
o Pauchayet and other local badies. 1 am confideat aboat them.

o ol the peaple of Tripura greatly depends upon suceessful completion ol Revisional Serile-

sk oo folivwed by varions land reforms worlks.

W

Biren Dutta
14-9-78
Revenue Minisier
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PREFACE

i Ao imporiant  programme of ihe | Govern-
The necessity Tor the revision arose
mutations, unauthorised oect-
ed in the record-of-rights asd
ved in the |1rcviuﬁs survey

revision of record-of-rights in Tripura
78 and to be completed by 1943,
o status duc Lo allotment of land,
land ete. which were not incorporat
Some arcis noi surve

The
qeept, (v comcees in 1%
o swecoulit of ehanges in k
Covernment khas
thie interests of weaker sections.

are required to be surveycd nov.

pation of
to protect

aperation,
d in this publication eqplioned “Revision of record-pl-rights-
approval of
Juw as contained in the various

The instructioas containe
and Methodology™ are issued alter the
However, in cases ol ambiguicy, the
it shouid be remembercd

that of time. Classifications, whenever
io time will be issued from the Direcio-

Organisation the Government for the
suidanee of the ficld siaff.
Acts will be the final reference.
compiled under severul constraints, the main beitg
uired should be sought for and corrections from time

it the insiructions have beei

redg
pate as per the necessity.

Sudhir Sharma
Director of Land Records & Selliement,
Government of Tripura,
20ih September, 1978 Apgartala.
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FOREWORD

of Organisation & Methodology is published for carrying out revision

The Second edition
fIripura.

uof record-oiorights as per instruction of the Government o
In the course of this revisional operation we have expericnced that specifie instructious
in respeet of some works need be issued for guidance of the officers involved in this Tevisional
operalici. [
So we have tuken an attempt to make the “QOrganisation & Methodolopy™ perfect as
far us possible by some additi on and alteration.

Suggestion from the Officers, if any, be received with thanks in this regard.

D. Roy
Director of Land Records & Settlement,

Agartala,
ihe 15th July, 1981, Goverament of Tripura.
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INTRODUCTION

The existing record-of-rights was prepared in accardance with the provisions of the Tripura
Land Revenue and Land Reforms Act, 1960 in mid sixties under the first Settlement operation in this

State.

b

7

&

These Records refleet the position of the tenancies in Tripura.
Considerable changes have taken pluce in the configuration of the felds as well as in the possession
thereof, mode of utilisation ete. over the past years duc o the implementation of various Land Reform
mieasures. The record-of-rights and maps then prepared have, therefore, become put-dated and are
af little use for carrying out day to day business.

Considering these aspects, the Government have decided to undertake the revision of record-of-rights
for the entire State in a phased programme spread over a period of five years commencing from
Cclober, 1978,

The basis of revisional operation would be the record-of-rights as it exists with the Collectors. It is,
therefore, essential to ensure that the incorporation, both in maps and khatians, of all orders passed
5o far is completed so as to reflect the latest position in the record-of-righis.

The basis of revision of mouza map in the revisional operation will be the blue printon thick drawing
sheets of the maps prepired and finally published during the last survey and Settlement operation.

The objectives of the revisional operation are as follows .—
a) o prepare the record-of-rights by showing the latest position regarding possession, rights, titles

etc. over the land ;
to update the maps by incorporatingall the changes that have taken place after the lalst Settlement

operation due to various Land Reform measures and developmental activities ;
to ensure that the interests of share-croppers and weaker sections are protected by appropriate

b)

c)
eniries in the records.

. As provided in rule 36 of the Tripura Land Revenue and Land Reforms Rules, 1961, some of the

stages have been amalgamated for the revisional operation. The stages of work, now to be followed

it the revisional operation are as follows —
i) ‘Traverse survey, village boundary demarcation, Kistwar and Khanapuri if and where necesaary,
: Sl i

ii} Bujharat wcluding correction of maps.
ii} Adltestation.

iv) Publication of draft record-of-rights.
vy Disposal of objections,

vi) Preparation and publication of the final record-of-rights.

The pacticulars to be recorded in the record-of-rights under preparation will include, either without or

w addition 10 other particulars, any or all of the following :—
4)  The name of each person who is a ruiyal or non-zgricultural tanaat or occupanl or under=caiyal
or allotiee.
ty) The location, class and ares of land held by each raryal or non-agricultural tenant, or allottee or
occupant or under-raiyat. .

The pame of cach under-raiyat's landlord,



13,

14

dj The revenue and cess payable at the time ol revision of the record-ol-rights.

e} The crop statistics with use of fertilisers in sach survey plot.
f) The use of water for agricultural purpose, whether oblained from a river, tank or azy

source of supply.

g} The easement right altached to the ficld for which record-of-rights is Ting prepared or

in order to avoid the large number of ‘batra’ (fractional) plots thal exist now i record-of-rig
maps, Lhe plots are to be re-numbered keeping reference with “sabek” plots baoth in khasra and
A few cases however may arise al the subsequent stages of Bujhuarat wherein *batta’” numberisg

plots will be inevitable.
Separate khatians will be opened in field for agricluteral land (includipg home stead useé

agricuitural purpose) and pon-agricultural land beld by cach land holder.
Decimalisation of the shares in the khatian in place of annas, gandus, karas efc.

Areas should be recorded in hectares in the khatian corresponding Lo acres by conversion. Sepases
colunin has been provided in the amended form of khatian and hlhisra I'm! such cotry, A table =

conversion is shown in Appendix—R.
There will be no change in the exisisting village boundaries until and unless there is 1 Governmst
order under section 2(w) of the Tripura Land Revenuc & Land Reforms Act, 1960,

In & mouza, there will be only one khatian for each land holder or set of a lund holders in
pussession under onc status and under one superior land holder. |
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CHAFTER=—]
ORGANISATION
[
The operatian for revision of record-of-rights will comprise following stages chronologically —
1) Copying of existing Khatians lying with the Collectors in amended forms which would be the
basis of revisional waorks,
2} Printing of the cadastral sheets in blue ink on thick druwing sheets which would be the basis
for the revisional works.
3)  Traverse survey where necessary with computation of traverse data and plotting of traverse
stations on blue printed thick sheets. Demarcation ol village boundray, kistwar and khanapuri
will be done, wherever found NECERsury. .
4) Copying ol khatians for distribution to the land holders for commenicement gl Bujharat.
5)  Bujharat including correction of mouza maps.
b} Attestation on the Bujharat Khatians so prepared. .
7). Publication of draft records, |
8}  Hearing and disposal of objections.
Y} Publication of final records.
0} Printing of finally published records and mas.
The work of stage (I} that is copying of records from  thc existing khatians would be done from the
end of Sub-Divisional Officers as the records are lying with them. I
Phe Sub-Divisional officer will bandover the copied Khatians and maps wilth up-to-date [ncorporation
relating to  the area to be taken up for revision of record-ol-rights in the respeciive area (o
the Setddement Officer of the area by the 30th September of the year. [
The organisation in the present revisional operation will be as shown in Appendix-- ‘Ri.
|
|
CHAPTER—II |
PRELIMINARY ARRANGEMENTS | .
The ficld work will start fram October, 1978 with the available trained personnel of this Direclorate
and Tehsildars and Additional Tehsildars to be deputed from the District Administratiop.  Training
lor these as well as the new recruits will be arranged by the Direcrorate of Land Recards and
Settleanent.  The trainig will be given at the Settlement offices.
The foliowing preliminary arrangements must be completed well before the actual field work s
Gitken up. [
a)  Taking cxisting Revenue Circles as the jurisdiction of the Assistant Survey and  Sertlement
Officer, the Seulement Officer of the area will Sub-divide the Circle inta Halkas lan the basis
ol the total volume of work and standard out-turn per day per head or per table as the case |
may be interms of plots and interests and will send the proposal o the Direcior of Land
Kecords & Settlement for approval, ;
[3]
| |
1
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b)

¢}

d)

¢)

£

g)

h)

i)

i}

k)

Preparation of list of mouxas within the Halkas and Circles, mouga-milies of Halkes and Circles

showing full details in sufficient number for supply to the camps will be completed ane
supplicd to the Settlement Officers by the Map section of the Directorate.

Land acquisition plans for areas acquired after the last Settlement up-:ri%tion are (o be preparse
by the respective Sub-Divisional Officers for revisional operation in red ink keeping a reference
of Land Acquisition proceeding in the margin of the sheets. These are [to  be relayed on ibs
the reserve [forest boundaries finalised after the last settlemens

working sheets. Similarly,
operation on the basis of the settlement maps are also 1o be refayed onthe working shects in
blue ink keeping a reference of the name of the Reserve Forest. Khas land transferred 1o

different Deptts. of State Government and Central Government should be shown in green ink

in the working sheets.
print on thick drawing sheet for cach cadastral map for the area should

One copy of blue
be kept ready well in advance by the Map Printing Scction of the Dircctorate of Land

Records & Settlement.
The Nazarat Section of the Directorate of Land Records & Settlement will procure instrumeliis

and camp equipment to meet the requirements of existing camps and the camps likely to be

opened to cover new areas by 30th Septermnber, of each year.

Supply of khatians, khasra and various other forms (list in Appendix-'C') required for
revisional operation is an cssential part of preliminary arrangements (o start the actual Geld
operation in time. The khatian and khasra forms to be used in the operation are as per latest
amendment of the Forms. Printing of thesc forms should be ensured by 15tk September in
the 1st year and Ist June in subsequent years. This will be the resporsibility of the Nezaral
Section of the Directorate of Land Records & Settlement.

Indent for the stationery articles and other camp equipment required for the revisional operation

should be placed by the Settlement Officer to the Director af Land Recﬂrd;s showing requirement
Directorate of Land Records will arrange

for each Circle separately by August every yeal
Survey Otficers by Seplember.

to supply the required articles to the respective  Assil
Selection of camp sites should be completed by the Settlement Otlicer in his jurisdiction wel)
along with consent letter of the house owner should be sent to the

in advance and proposal
& Settlement for obtaining fare rent certificate from the Public Works

Director of Land Records
Deptt, and approval from the Government.

Setticment Officer will arrange the collection of copied khatians from the Sub-Divisional Officers
for sending them 1o the Halka camps. Reguolar supply of blank forms should be maintained to
ensure the receipt of the copied khatians in advance.

After collection of the copied records, from the Sub-Divisional Officer, the Settlement Officer
will arrange their camp-wise distribution by 13th Seplember 1978.

Preparation of camp-wise final list of Officers and staff with order to join their respective places
1o start actual field works from October 1978 in the lst year should be issued by August 197§
so thal the concerning staff may get themselves ready 1o join their place of posting by the lst

September, 1978 without fail.  From lst Seplember to the 30th September, the staff’ will take the
her {raining from the 'concerning Settlement

delivery of survey ecquipment and receive refres
Officer. In subsequent years, such order should be issued by the Ist week ol September,
so that the stall may join in Ist week of October.

The preparation of proclamation and notices and issue thereof under the provision of the
Tripura Land Revenue and Land Reforms Act, 1960 should also be completed sufficiently

ahead of the actual field operation.

[ 4]




The following proclamation and notices are required to be issued for the revisional operation (—

i) Notification in Form 3 under rule 39 (1) should be published in the Official Gazlunc
i) Proclamation in Form 4 under rule 39 (2) should be issued in the village and in villages

contiguous there to belore the work starts in a village.
Where traverse is necessary, the notice in Form 9 under rule 57 should be m!uud informing

i)
the probable date of commencement of the work.

ivl A peneral notice in Form 10 under rule 63 (1) should be issued in village mluuumg the land
Liolders of the date of commencement of Bujharat in the village.

v) Proclaumation in form 14 under rule 64 (1) should beissucd at Jeast 30 duys before the

Allestalion begins in a village.

vi) A reminder notice in Form 135 under rule 64 (2) should be issued when a week is left before
adiestation,

vii) Motice in Form 16 under rule 63(1) should be issued in the village by placing the records under
dralt publication for public inspection, and objection, i any.

viii)  When all objections are disposed of, the notice in Form 19 under rule 68 should be issued

placing the records for final publication,
be mentioned here that the above items may nol be exhaustive and may he amended as and

As the success of the revisional operation depends to a large extent on the

Lt may
when necessary.
preliminary arrangements, the Officers entrusted with the specific works must complete them elliciently

and  strictly according to the time schedules.

WORK OUTPUT
The standard cut-turn preseribed for the revisional work is given below for each manjfteam
a) Traverse Survey e 20 angles or two azimuths per day.
b} Copying of kKhatians which will be  the
basis for revisional operations.
Kistwar, if and where necessary.

30 khatians per day.
13 seres per day.
30 plots per table per day.

)

d)  Bujlaral

¢} Copying of khatians 10 be issued
to land Lolders as ‘parcha’

) Atiestalion

¢] Hearing and disposal of objections
by the objection officers.

I'he completion, of the works within the I‘Ij]iﬂ schedule will entirely depend oo achievement ol

50 khatians per head per daj-’.l
73 khailans per day. |

20 case per day per officer.

wemden

the standard out-turn from all concerned.
COPYING OF EXISTING KHATIAN LYING WITH THE
COLLECTORS IN AMENDED KHATIAN FORM.

mentioned, the copies of khatians now lying with the District Collectors/Sub-Divisional

As already
Oificers will be (he basis for the revision of record-ofrights. It is, therefore, essential Lo ensure that

passed so far,; are mcorporated in both maps and khatians o reflect the latest
The copying of khatians fﬂl‘ rew’sioua] aperation should be made
8,9, 10, 11, 12, 15, 20, 21,23, 2

all the orders,
position  in the copied khatians.
in ameided [orms of khatians leaving the column Nos, 5, 6,
26, 27 and 28 Dblank. At the top, the louzi number must ]:u, inserted which will be necessary 1o

keep the reference with present ‘jama’ of the holding.  The existing revenue/rent payable will be
noted in figure in column 4, Below that the amount of cess in figure will he noted with the word
R before i, To minimise the vse of khatian forms during copying of khatians, the plots of ¢ _Jﬂr

kbatians”  should be accommodated in main khatian as far as practicable.

[ 5]




Since no khasra has been maintained after the final publication of the record-of-rights, the plot
index azitached to the first khatian volume is required to be made upto date and copy thereof should
be furnished with the copy of the khatian. It will be essential to locate the kbatians nos. of corres-
ponding C. S. plots. The entries as found in col. 16 of the khatians of last seliement should be

copied as if were,

PRINTING OF CADASTRAL SHEET IN BLUE/ INK
FOR REVISIONAL OPERATION.

The basis for revision of maps in the revisional operation will be the Blue prinl on thick drawing
sheets of the maps prepared and finally published during the last Settlement operation.  Te avoid
‘hatta’ plots created during the last settlement operation and thereaiter, lor implementation of various
tand reform measures, the plots will be re-numbered during this revisional operation. So at the
time ol printing of cadastral sheets in blue ink, the existing plot numbers will be omitled to facilitate

re-numbering in field itself.

Some of the origingl sheests are conjested and have been soiled due o constant handling since last
operation.  In such cases, it has been decided to have two copies of blue prints a1 & Lime on thick
sheets, one copy of which is to be issued for revisional operation and the other cdpy will remain in
sale custody for use in exceptiopal circumstinces. But in normal cases, only one copy ol print
will sullice. |
In the case of constituted Reserve Forests where there are few details excepling hamlets of the
shifting cultivators, the revisional operation may be done on Vandyke sheets and therefore printing
in blue ink of such sheets is nol necessary. Similarly in the case of the vast area comprising some
complete revenue wvilluges where there are no details for revisional operation, the prfniing of sheets

for such areas in blue ink may also be avoided. |

The requisition of blue print maps in the light of above instructions should be sent by the Map .
Section after cureful examination of the existing sheets and obtaining reports from the traverse
parties wha will be normally in field one year in advance of the actual leld operation.

It will be the responsibility of the Officer-in-Charge, Map Printing to make available all  the sheets

o be tuken up for revisional operation in the following year.

TRAVERSE SURVEY WHERE NECESSARY

Lurge scale Theodolite traverse survey in this revisional operation will be avoided.  Bul this may be
pecessary in cases where there have been resettlement colonies, roads, canals, embankments ete, in
big unsurveyed blocks. The requirement gf traverse works should be ascertained after careful study
of the area as well as maps by the Assistant Director of Surveys & Land Reeords with the help of
the traverse knowing Kanungos. Normally traverse survey by Theodolite In small blocks (aren less
than 50 acres) should be avoided. Lo such cases detail survey can be done with reference to the
a-.Jopm:-J stations established on the working sheets.

The boundaries of the Reserved Forest which were constituted before the last settlement operation
and for which no detailed maps were prepared by the Forest Settlement Officer and which  were not
shown in the survey Setilement maps must be provided with traverse lines following the boundaries on
the ground so  asto survey and locate the boundary line on revisional maps. Bul it may not be
necessary 1o run traverse lines in respect of other Reserve Forests for which detailed maps on the
hasis of the last survey and settlement were prepared by the Forest Settlement Officer and  which
are available for relaying the lines on revisional maps.

The rtraverse survey where necessary will be done by Theedolite observation considering village as one
unit and keeping relation with the traverse data of last settlement operation. The line ﬂa‘ithin . village

[ 6]
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CHAPTER—III
Bujharat

Befors the commencement of Bujharat of any area, the order of the Government under Rule 56 af
the Tripura Land Revenue & Land Reforms Rule, 1961 on amalgamation of the stages upto
Khanapuri should be oblained. The notices to the landbolders under rule 63 must be issued well
aliead. The copies of the existing khatians in amended khatian forms will be issucd as base records
for  this  revisional operation and necessary changes ducing this revision will be recorded in these
copies. The preliminary record-of-rights i. e. the copy of existing khatans, should be copied out and
distributed to the landholders as  ‘Parcha’ in accordance with rule No. 63 (2) of the Tripura Land
Revenue and Land Relorms Roles, 1961,

“all incorporation effected after the last settlement operation in the copies of maps supplied by the

S5D0'S should be verified physically before transterring the same in the blue printed sheet." Where
necessary, the Bujharat teams will do the detail survey wich the help of traverse stations provided by
Theodolite traverse or with the help of adopted stations or by properly closed sishtvane circuits
or a series of points established by triangulations.

The different procedures for the purpose of detail survey are discussed in brief

EQUIPMENT TO BE USED .

For the purpose of detail survey, the following equipments may be necessary for 2 leam :

a} One plane table with triped stand,
b} ©Onec plane table cover {Rexing

¢} One Gunther chain with [0 pins.
dj One Optical square.

&) One Spade.

Fy  Six Board clips.

One Acre Comb.

k) One Offset scale ( Gunia ).

it One metal scale { Diagonal scale ).
j)  One pairof Divider.

k) One Flat Ruler. (12%

One drawing and one soft pencil.

E)

L)

m) Ome sheet *Chunga’.

n) Siationary, Forms, ink etc.

a)  One copy of General Instruction.

Use Of Sightvane

Wormally small blocks of 50 acres are excluded from Theodolite traverse. To establish points for

the facility of the detail works, the use of sightvane may be necessary. The maximum area to be
covered by sightvane should not be normally allowed to exceed 50 acres. Amin should never be
allowed to use the sightvane, which is not a part of his equipment. Sightvaning should bL. done by the
lanungo-ic-charge of the Halka Camp.  Where it is absolutely essential to use Sightvane in case of
arca exceeding 50 acres, it should be used by the Assistant Survey Officer himself with the assistance

of Kanungo.

[ 8]
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ey and be closed in two similar

in the absence of conseculive stations, be started and closed in
imuths are ohserved at the starting as well as at the c]mtpg station L
Surveyors will provide lines Lo such extent that the Aming will be able

d after the last settlement aperation.
chains one 30 meter long aud the other

tations of last sury

pormally be started from two CONSCCULIvE §
line may

should
consecutive stitions.
single station zlso, provided az
an interval of 20—25 slurions.

to survey all the changes which occurre

The distance in traverse work will be measured by two meler-
50 meter long. Where lincar measurement is not possible by chaining, on account of the undulation,
snfordable river or Chara elc. the measurements are to be taken by triangulation or slib-tansebars.
The use of sub-tansebar will normally be avoided where the distances are more than 400 meters.
The length af traverse line between two stations should not ordinarily exceed BOO meters. |

the traverse works will be done at Agartala under the direct
The result of the #ﬂmpumtiom

operation before li‘hnsa are seol

connection with
ssistant Director of Surveys & Land Records.
nt for revisional

The compuiation in
suparvision of the A

are to be transferred on to the blue printed maps mea

to the field.
For Theodolite traverse in revisional operation, the following articles including Forms and stationariss

are to be supplied :

Theodolite with stand.
Sub-tansebar with stand.
Two Bend Meter Chains.

A pair of scale and divider.
in—221 Nos.

Flag, Axe, Lao ctc

Eicld books.

Waler bottle

Umbrelia.

i0. Tents,

A L s —

b= R =S

¢ locality with each traversc party on

NMormafly eight daily ated worker are to be provided from th

‘no work no pay' basis.




TRIANGULATION

Chwiis Lo the existence of dense jungles or for other reasons where it may not be possible (o devide the
Llicet e uadriiaierals, the Amin should triangulate with the chains, His triangle should as far as
gussibile be equilateral and he will lix all points by al least three tie lines. The side of a triwngle should

nol e more than 10 chains,
|

PROLONGATION
when the traverse lines do not closely conform to the village boundary it 1s

s to obtain fixed point upon which exterior detailed survey
uny undue

Jii carlaie ClrouBistances,
perelitted Lo extent one or more (raverse line
pray be bused.  But such cases do nol ococur very often, and it must be understood ﬂlﬂ.l’;
leudency to use extension must be checked by the Supervising Officers.  Traverse lines less than Ove
Chaing must not be extended and 3 to 4 chains is the limit to which extension is permitted.

HORIZONTAL CHAINING

Willle chalning  sloping terrain, the chain must always be held horizontal and the distance should be
measured by stepping method.  Thus, if the Amin wishes to determine the distance along the incline
he will first measure ‘A’ to “C7 horizontally with the chain as shown in the figure below. A pebble will
be dropped at *C’ through the handle of the chain, giving the point ‘D’ when it falls vertically below
<O The distance between DE will then be measured and the point ‘B' ascertained in the same manner.

I'he distance AC plus DE is the required distance along the line of advance ‘AT to B

FIXED POINTS OR ADOPTED STATION

Ta cleck the extent of changes in the field i relation Lo the existing survey maps, sufficient number
of details in the old map which will remain in their true corresponding pasitions on the ground have
be found out. Such details include old traverse stations, village rijunctions, pnints.! boundary
pillars, budding, corners, field corners and other objects plotted in situ.  The pu:;itiana'l fiziey of
tiese details 5 to be confirmed by measuring on the ground their distance from al least three points
o different dircctions in the vicinity. Such details are called fixed points or adopted stations.  Series
of such adopted stations will form traingle, quadrilateral ar polygon which may be used for detailed

Lk

survey.

[ 9]




The sides of the quadrilaterals should be from

PREPARATION OF QUADRILATERALS

points, which should be marked on the ground by

The lollowing are recognised as quadrilateral
‘Chanda’. They should never be made on

circles 2 to 4 fest in diameter and which will be called
cultivited  fields.
i} Theodolite slaiions.
i) Inrermediate stations at chained points alon
slations and intermediate stations.

g traverse lines or along lines connected with traverse

iii) Points fixed by triangulation adopted stution,

10 to 14 chains in length.

fi must be remembered that the quality and ease of survey depend very largely upon the intellignce
with which gquadrilaterals are made, Normally the Amin should begin to make his guadrilaterals
from the narrowest end of the polygon to minimise the chance of errar and should run the sides of
quadrilaterals close to and in the direction of the short end of fields. All quadrilaterals should be

shown with measurcment oo a rough sketch.

quadrilaterals, the Amin will bring s rough sketch to the
Kanungo, who will, with his own hand, plot the quadrilaterals on the 16" sheet checking all distances
between the points of the quadrilaterals. In case of discrepancies grealer than one link o 3 chains
or in a very undulating country like Tripura one link in two chains, the Kanungo will arrange for
remeasurement.  When the errors within the precribed limit are found the Kanungo should distribute

diem along the lines as shown below —

When sheet is completely divided into

i} Ina line of 33°50 chains, an error of 6 links is found. As the total lenpgth u'. nearer to 30 than |

40 chuins, measure of 350 chains backwards from the closing point, divide the remainder of

the line into 3 equal parts each of which will be taken as equal to 10 chuins. The error i5 |
thus distributed along the line of 30 chains. All subsequent measurements for Offset or Katans

from the pearest nominal 10 chains distance.

n error of 7 links is found. As the total length is nearer Lo 40

line on the Map to a further distance of 1°50 chains. Divide the

d as in (1) above.

to divide the pormal 10 chalus

ortion of the error. The idea

should be taken
i} Ina line of 3%-50 chains, a
than 30 chains, produce the
total length of line into 4 equal parts and procee
is allowed Lo pass, it is ad visable further
n-length will receive its due prop
the whole length.

If the error is considerable bul
leugth into halves, s0 that each 5 chai
is ta distribute the total error as gniformly as possible over

PLOTTING OF VILLAGE BOUNDARY AND FIELDS

corners of ficlds and bends in the sides of fizld by runoing & sub-line or
herefrom with the Optical Square starting from the northwest corner
of the village. Each Quadrilateral will be plotted separately.- Katans or Shikmi lines should also be
marked on the ground. Great importance is to be attached to the proper placing of Shikmi lines
which should follow the general direction of field boundary and should be close to them in order -to
minimise the length of Offset. Offset must not exceed one chain. ]
The following is the definition of a field == '
A Field or plot is a piece of land within one periphery which is possessed
of persons jointly which is held under one title and which consists of oo
showing the classes of lands will be found in Appendix-—D".

[10]
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Some examples are given below ;—

a) If two brothers hold a piece of land under a single revenue/rent receipt, then if the two brothess
ade & permanent partition of the land between themselves, it will be plotted as two
though falling under one class in order to show separate possession.
< within one periphery and is of one class, and is held by one perscs
as one field even though the man has made

htave m

fields even
k) A piece of land which i
under ope revenuefrent receipt will be plotted
divisions within the field for the convenience of cultivation.
In plotiing the fields, class of land, and noi the crops, is the criterion.
{nless the occupants of a homestead have made permanent partition among themselves,
courtyards, footpaths, ete. will, if held under the same

<}

ihe eniire homestead including plinths,

revenuefrent receipt, be plotted as a single field.

d) Boundary ditches or small water channels or path not ciceeding 13 links m breadth should
not be surveyed separately in a map in the scale of 16"= mile. But the middle of such
ditches or channels or path should be taken as if it were an "AilL
in case of soch water channels a small arrow head in ihe direction of the water fow ahould

be marked on the line on the Map as shown below :—

|
¢) In case of such path, one broken line should be given along the fine through which she

puth exists ag shown below —

demarcated Euhlic roads should be seperately plotted.
and slope will be mapped in one plot Side land
*nayanjuii’, all major roads will be shown

ty All encroachments on
g} o cuse of embanked roads the crest
should be separately plotted and classified as

as below

LS
=

—— e _ ¥
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e wiilten on the plot as

n case of big uncultivated “tillas’ or big lanks their panes should b

indicated below @

b}

SURVEY OF PARTICULAR OBJECTS “iN SITU”

The lollowing items should be carefully surveyed in their actual positien :

Railway lines, Masonry pillars, large foot-path, Milestones, Telegraph, Telephone and Electric poles,
pucca Bridges, pucca Culverts, Irrigation Channels, Embankments, Temples, Tombs, Ancient
hianuments, Masonry Ring and Tubewells, puccd Buildings, large isolated trees and other CONSpicuous
ohjecls.
the 167 Cadastral Map and the hiin

ars should be plotted in situ on
::r_mm'cnl.ion;:.l

The [nter-National Boundary pill
illars should be shown by differeat ‘aslamats’

Pillars Subsidiury pillars, and Reference P
signs us per Appﬂnﬂix——'ﬁ‘.

The Amin should show i pencil all these jtems with their appropriale ‘alamats’ or conventional signs
= list of which will be found in Appun-.jix—-‘l";'. ‘Kuicha' houses will not he supveyed ‘in st but
must be shown by falamuts’.

seule, the Kanungo will

ed on the 327 or 647
atter with the higher

a village site should be survey

If it is considered that
‘Survey Officer who should take up the m

bring it to the notice ol the Assistant

authorities,

PARTAL
is tested by check lines run dCcross the Map as plotted during the
field boundaries, inter-sected by the
agree with those shown in the
‘bouandary
the

he meusurement of the Amin
progress of the survey. The test consists in obse
lines called ‘katans’ and field corners o which Offsets are taken,
plotted Map. This process is called ‘parial’ and when run along a bouandary ITaverse line,

partal’. The Kanungo will *partal’ at least one boundary traverse line iu each sheet and
qinimum amount of “partal’ for Kanungos is 2 lincar miles in one square mile. Al ‘partals’ must
means of feld book which should also contaip the date of the

Kariungo and quality of works,

pving whether the

be done on the ground and by
‘partal’, the name af wvillage, Amin,

L12]
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“The Kanungo will

The Partal ling will be:
beyond bouadary and note made there in| pencil of the

prolonged in pencil on the sheet
tength of the line and the date of Partal with iritial.

in Bblue cobalt ink by the following conventional signs :

)

Ly Shown
i Kanungo

Asstt, Survey Officer

Seitlement Oflicer/Deputy Director of |

Surveys & Land Records IR | R e

Direcior of Land Records & Settlement l

the Circle Officer is satisfied that the map is correct, 1t will bel inked up in
awn plofs along the boundary or margin will, however, remain in pencil
d and passed.

)

When the Konupgo or
blue cobalt, The newly dr
Untill the boundary or margin has been compare
compare {he houndarics of adjoining sheets of a wvillage where there has been
This will be done by taking a trace of the boundury of
he other, Minor discrepancies of less thar 10 links  will
but for all material discrepancies he will personally survey
be changed in absence o any Government order

d Land Reforms Act, 1960, Afier comparison,

changes in the boundary of the sheet.
ane sheet and applying it to the Map of 1
be adjusted 0 one or other of the Maps
he Lnc., The boundary of a village will not
under section 2Hw) ol the Tripura Lapnd Revenue an

the pussed boundary will be inked in cobalt blue,

THOKA LINE '
Ain will show the direction of the adjacent village boundarics on the Maps by athoka’ line
chain from the true trijunction and prolonged to a distance of 3 chains
Similar ‘thoka' lines should be drawn al the true

The
crarbing al @ distance of one
Jnd mention the names of all adjoining villages,
with broken lines and menlioning lie nuiues of the adjuinng sheets,

l.-i_||.'.|u.,]i-.u's o sledia
MARGINAL SHEETS

¢ Map fulls on more than one sheet, L1 necessary
It is a mistake to make the margin an artificial line straight along the
erse slation to Lraverse slatjon as far as

When the villag to decide upon & cn:mmnn g
between the two sheets,
in 1 70 sheets.
i the Kanungo dogs not
A ficld should be survayed in the sheet in which the larger

Lere this will not be possible as in the case of big ‘“tillas™ the

The margin should run from trav
otherwise decide but ouly in legral fields should e surveyed on
poriion lies within the

ficlds will b divided into

sGuares
practicabie,
cach sheet.

margin, W
(wo plots by a deted lioe on tae mrain,

INKING OF THE MAPS i
After the pencil Map of the Amin has been fully checked and passed by the superjor officer, it

would be inked up in blie cobalt in a neal hand.

CHECK OF CHAINS |

Amin will check the length of his chain everyday with the standard fixed by the Kanungo in his
the length of the Amin's chaio and will

camp by lxing pegs. The Kanungo will also regularly check
ain compared with the standard chain kept at the Circle camp.

[13]
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NUMBERING OF PLOTS

started from the North-West corner  with fresh allotment of
lot and to be closed at the South-East corner of the sheet. The old plot
¢ plots or two Or mMoTe old plots or their part amalgamated into one Dr WOFe
plots for the purpose of fresh allotment af plot numbers.

Bujharat work of & village should be

plot wumber ineach p
split up into two Or mor
will be treated as separate new
and in columa 2 of khasras,
each new plok, the old plot numbers {from which the cencernc

aoted in columan 19 of khatian and 1 of the khasra. In case,
the word "8% ghould be recorded apgainst the
f batta plots should be discouraged.

plot number in @ feld, he wil

the new plot numbers will be recorded.  Against
¢ new plots has been formed will be
part of the old plat is included in the
pid pilots concerned. At tbe
If the Amin in case of contin-
1 ullot & batta number for

ln column 20 of khatian

goncerned newW plots,
stage of Bujharals {Lie creation ©
gency finds that he has omitted to allot 2
the omitted plot.

of creation of new plots by splitiing

cegister should be properly maintained in pre
The area total of the old plots shou
iotals, the reasonfre

KHATIAN

o is to be uged for all cases of land holders. TFhe first khatian in jsach village
Pripura) with entry 1o columa 13 as ¥R

up or amalgamation of old piot, the map corsection
scribed form with dated initial ig ‘yemarks’ column for
id agree with the area total of the pew plots, =
asons should invariably be ooted.

la casc

cach Cuse.
caye of difference between the

Whe same form of khatia
ghould be in the name of ‘faum et {Goveroment of

[Pmpri:mr}. |
All other khatians will be directly or indirectly under this khatian. Laad beld by the different
Departments of the Government of Tripura and the Central Government will also be recorded nodes
this khatian, 'lr'hc other scparnte khatians which will be opened directly under the khatian of Govero-
ment of Tripura (i} raiyal, (ii) non-agricultural tenant, (iii) allottee who are paying land
gevenue directly to the Government. The lands held by a person under a raiyat ofr non-agricoltural
tenunt mentioned above should be recorded in separate khatian under the respective raiyat and non-
agriculiural tcnant as the case may be. Land used for agricultural purpose and non-agriculoral
purposes will be recorded in separate khatiaus,

the khatian of the immediate occupant and not in
other Lhatian of the mouza.

Each plot will be entered once only in the khatian
of the holder of superior interest or any

SEPARATE COLLECT ION

t of co-sharers having collections separate from

iven an azlphabetical letter in column 13 i. e, ¥, 9 etc. before
co-sharers with separate collections. A group line should

be drawn in column 13 and 14 to show separale possession.  Letier ‘g' must not be used. In the

enunt’s khatian the names of those holders or group of co-sharers of superior interest under whom
the tenancy 19 held, will only be entered in column 2 and their khatian numbers and alphabetical

letters, if any, in column 1.

ENTRY OF POSSESSOR’S NAME

Where o raiyat has been [urcibly

Wien there is only one khatian, each share or sc

the remaining co-sharers will be g
the name of each co-sharer of group of

The present possgasion will be entered in all parts of the records.
ssed by another person the trespasser will be recorded in column no. 24 of the khatian as
the year from whicli he is in such continuous possessiot. The name and

[ the interest immediately concerned will be eptered in

| be allotted to ench pussessOis. Separate possession

disposss
TR LR C AR CEIA
parentage of gach individual pussessors ©
colump 13 of the khatign, A separate line wil

[14]
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“he recorded inotl

will be entered in column B of khasra and 24 of the khatian. The name of the principal possessors of

the particular group will be entered in column 2 of the subordinate khatian with ‘fit" means ‘others’

wnd when there is more than one possessor except when only one or a few co-sharers in the collection
To show separate possession of groups,

is concerned, his name or their names alone will be entered.

tie name of (he principal possessors with "®Y will be entered in column 24 and in case of joint
possession by wall groups over the purticular plot the word g5 should be noted in column 24
against the plot or plots concerned, 1f the principal possessor of a particular group exerciscs single
pussession over another plot, his pame will be noted in column 24 against the particular plot with

the word ‘&% (alone) just to distinguish between bis joint possession with his group in another

plot.
the khatian holder to possess apy plot, the name

[0 cuse where a person has been permitted by
and parentage of the person so permitted should be recorded in column 24 of khatian against the
I

specific plot as “wgyfe yo,—S7F, e, —wmy¥, HiL—uIF |
But in case wherc &ny person is occupying any Government
iiis name with parentage etc. will be recorded against the ©
Khatian as ‘CE-sTER 76, —wF, (Wi, H—wTF

ted by the Forest Department in possession in Reserve Forest
the forest villages will be recorded in the column 24 of the khatian of the Forest Department

Gl the area has been released from the Reserve Forest.  But if the area has been
e Government of Tripura will be

khas land without any lawful authority,
oncerping plot in column 24 of the

lu case of Forest villages induc

area,
as ‘&bl B
released from Reserve Forest, a scparate aliottee khatinn under th
opened in his name with assessment of land revenue payable for the holding.
mes operated by the Tribal

some of the jhumias who were resettled under different sche
Similarly

ed and lands not recorded in their names.
chabilitation Department might have not yet got the
land recorded in their names. In all such cases, if the allottees are found in possession of the
wnd allotted or any other khas land, in case the allotted land canpnot be now lacated, the land should
ieir names in course of the revision of record-of-rights. In finalising such cases
local M. L. A's and Gaon Pradhans may be sought for wherever necessary,

not the full name with surname should be
s be noted e. g Al B& 4T,

Cases of
Welfare Deptt. might not have been regularis
some refiujees who were rehabilitated by the R

help of
1 column 24 only the actual name,

[n making entries it
But in column 13 full pame should alway

poled e, g ufew, 30T
4004 L W

SHARE

be eniered opposite their pames in column 14. Lines should be
different collections from each other, The total of
shares is shown in Appendix—F’

The share of each possessor will
drawn through column 13 and 14 to separate,
come to 1:00000. The table of decimilisation of

the name of the husband in place of the name ”E“ the father
the khatian where parentage is

these shares will
[n case of married females or widows,
should be entered in column 13 of the khatian and other parts of
necessary to be entered.

Hindu married daughters will get equal share with the sons so ulso the widowed mother if the tenancy
was first held by the father who is now dead according to the present Hindu Succession Acl.

‘The general principle of Muslim “Faraj’ will be as follows :—
Wife or wives will get one-eighth share and out of the remaining seven-gighth share, Iwo daughters
will get equal 1o one son.

‘The abseniee co-sharers e. g, co-sharers who have a title in the lands but have no active possession

[15]



of them, are cither aut of possession ar | in construciive possessicn af the lands through  ther

cu-sharers,
vhere such co-sharers have been dispossessed by overt act they will be considered to be out ol

and their names will wol appear in the record.

;'-um&nm'ml

sharers will be presumed 10 he in
are generally o constructive possession ol
female co-sharers should be entered
= game column 10 ghow that they

would be wiEF =@

Where there is no clear proof of dispossession, the absentes €0
Mohammedan female co-sharers
In such cases the abseniec
¢ntry in brackels in il
The appropriale entry
If such purchasers are ?ﬂ{:ll in actual
sion with the brothers of the Vandors.
indecs name will appeur i the records. Similarly where a
neither her husband’s pame a4y {hose of her children will
faund in possession with the brothers of the

ConsiALcEve possession.
lie lund through male co-sharers.
g @ sepnpule group with as sxplanatory
are in possession through their co-sharers.

metimes buy up sharers of Muslim females.

Speculators s0
in consiructive posses

posseasion  they cannot claim 1o he
I4 such case neither vandor's nor the wvi
cisler in constructive pussession is dead,
appeur in the record i they are not aciually
diseased.

ided a number of holdings among themse|ves, S0 that

but ull are stll labie for the rent, other
column 13, Pelow them a line will be
names will be noted "ﬂ'll!'."‘ﬁ‘{ AbA H

Where several co-sharers have amicably div
only one Or some #re in actual possession of a ‘Jama',
persons actually in posscssion witl appear at the top of
drawn and the rest will appear below this line and below their

st wqe w15 | The shares of all the co-sharers will however he written in column 4.
I
ADDRESS |
When a pussessor who is raiyatl or under-raiyat resides in  the vilige under Bujharat, his address
will be “#i—f=%', but when he resides in another village of the same Revenuc Circle the nume of
s village will be entered and in case of different Revenue Circle, name of the Rr:%vtnur: Circle |,
should also be entered. For private holders of land the postal address should be given in addition

o the above particulars. |

SCHEDULED TRIBES
should be entered along with the names

Tle caste or tribe of person belonging to Scheduled tribes
eyfe_ mrer etc. The list of Sche-

persous in column 13 of the khatian e. g g 1fe—T®

af these
ppe ndix—"0G" |

duled Tribes of Tripura as recognised is in A
PURCHASE OF EMY&TI}NON-AGRICULTURAL
TENANCY INTERESTS

ransferable holding has been translerred,

the purchaser's name will appear
ow the name of the vendor with share in eolumn 13

(1l mutation is allowed by the Competent Authority. If the share of the holding is purchased, the
i the same khatian in column 13 as cwye (excluding sufnaine) iR
ame with share noled column 13 till mutation Is allowed.

I[ the entire raiyati or t
in column 13 of the khatian as ssig e' bel

purchasers will be recorded
jt w4 WEHF etc. below the vendor's 1
pame of the purchaser should be

circumstances the
the rendo} with share

13 below the name of
ences should be kept in column & in pencil.

recorded as ‘T o8

|n case of purchase of specific plot in similar
recorded in a separale khatian as g5, ¥4 in columi
‘1 column 13 till mutation is allowed. 34 wifse refer

lu case of purchase otherwise than by registered depd the purchasers will be

wfae ges w2 w4 in column 24,

[16 ]
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In case of morigage with possession withoul specific period, the cotry in column 16 will be
RN T B 7| o SRS S

'

Where such mortgage relate Lo specific plot, the eniry in column 160 will b Meeeee e
BLJATS, FEBeer ressrsmmvnss ronsersstinddlh BT wesesbaioisininpiiiusssnusenrmanter Blara Fafamey TR HGep e
. it "|

Where it will be found that certain land has been trapsierred prrporting 1o have been made by
ing a deed of agreement

execution of a ‘Saf Kawala® in favour of a person simuliunecusly obtaini
the transferer as and when (he consideralion money is e paid

from the suid person lo return the land 1o |
as mortgage and uppropricte eniries i column 16

by the transierer, such cases may be considered

will be mude accordingly,
[
LAND IN WHICH THE PUBLIC HAVE COMMON RIGHIS.

There will be a list, 1o be published with the cecord-of-rights, of land including Waler-wiys, roads,
e | v
cuttle-path, tank etc. in which the villagers huve comman rights of eascment. 1l List, which should
be bound with the record, will be called the “list of land in witich the public have common rights of
casement™ and will be prepared by the Amin in which the specific entrics for ench such right should
be curefully noted. Some examples are given below
qpi—s) Wil FAT =T

Y) e F0E s

@) Hlaly BT &

gl co-ufeRify wicas &9

€) OB ST |
®) TG MEIGR &7 '
~ =9 91 9149 —qTeiuNEd WP
In column 24 of the khatian and column 9 of the khasra cotry will wlways be VHWTLTE ﬂ'll'ﬂﬁl”_
I

ROADS RIVERS ETC.

he property of any individual should be
When the management is exercised by a
oned in column 24 of the khatian

Roads, rivers, canals, path, cattle-paths etc. which are not t

recorded in the khatian of the Government af Tripura,
gvernment the fatt will also be menti

patticular department of the G
saw ety 959 q%w" when maintained by the Forest [Department

wid column ¥ of the khasra &g
ol the Guvernment.

and nature of wells and in the case of homestead the number of house will be entered
ol the khasra and column 24 of the khatiun e.g. wldin—=, fid 93—, Y9—1 |
Particular name of tanks should &lso be noted c.g. F99Y e, #iglzors AETAT |

s will be entered in column 2 of the khasara.

The nuinber
in column 9

The names and number of main kinds of tree

NOTE SHELET

of any plot, he will make a note

for any reason to complete the Bujharat
The note-shect

When the Amin is unable
sara and will take up the next plot,

in his note-sheet attached to the Ist vol, of kha

[18]
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riopd, the entr¥ in column 16 will be e

without specific pe
. e sies e DT ot ety SIRRERETEIS

In cuse of mortgage with posscssian

RN R LY 163 GE v e s s e SR

........................... g ﬂﬁ-\. q'|;”
VWhere such morigage relate 1o specifiec plat, the entry in column 16 will B feesrme e B
T BF [ se s wmeressneaninn renmnanas il s R e BiaTa jafaa g RAeere i -------
ot s swies s mn bR e SRS B A

Where it will be found that certuin land has been _Lr-.m;,l'crr::;t purporting 10 have heen matle by
exceution of a *Saf Kawala’ in favour of a person simulinecusiy chlaining a de
[pom the said persoen to Telurm the land to the {ransferer as aud when the cousideration
ch cases may be considered a5 MOTLZAES apd uppropriate eniries i column [

ed ol agrecment
moncy is repaid

by Lhe transferer, U
will be made accordingly.

LAND IN WHICH THE PUBLIC HAVE COMMNON RIGHTS.
doincluding wuber-Wakrs, roacks,

i.of-rights, of lan
This list, which should

q rights of casement.

d in which the public have common rights of
i |

for each such right should

There will be a list, o be published with the rocord
cank cte, in which the villagers hive commo
will e called the “list of lan
the Amin in which the specille entrics

cuttieputt,
be bound with the record,
caszment” and will be prepared by
be carelully noted. Some exumples
fpd-—?) s fe Cars B
) oy TS 5T
w) e EEE 6
gy conf-afaifs wies w3
¢)  CBCTE &
W) M5 IR 6
=4 9] 4TE —PII'I"E'l‘._]'IE'&.ﬁ EE

are given below :

{o column 24 of the khatian und column 9 of the khasra entry will always be AHIACT CIEETRI A

ROADS RIVERS ETC. .

Rouds, rivers, canals, puth, cattle-paths etc. which are not the property of any individual simuilrj be
recorded in the khatian of the Government of Tripura. Whea {he management 15 exercised by a
particular department of the Government the {aet wilkalso be mentioned in column 24 of the khatian
and column 9 of the khasta €& cqgq famls Fg¢ 2we” when uaintained by the Forest Depariment
af the Guovernmenl.

e case of homestead the pumber of house will be CIL'IICJ.'Ed.

The number ind pature of wells and in th
{ the khatian .2 HiElH—", fil g3—3, 92

in column 9 of ihe khasra and column 2o

particular name of tanks should also be noted c.g. ®TEN g, AlgEeE {70 |
The nines i gumber of main kinds of trees will he entered in columi 9 of the khasura.

NOTE SHEET |

lete the Bujharat of any plot, he will make a DoOLS

for any reason to comp
The note-sheet

When the Amin is unable
t vol. of khasara and will take up the next plot.

in his note-sheel attached to the s

[ 18]
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L |

i
i
.t the inspecting officer may write instructions regags il
. the note-sheet should not be crowded and a line 88

should be kept in hall wargin so thi
difficulty of the Amin. The note ir

drawn below each note,

CLASSIFICATION OF LAND

classes of land according to the list prepared and shown in J"*PPf’“d"x—‘l' " will be entercd
d column 23 of the khatian,  Any class of land, other than “illa’ class,
o foe )" in bracket will be made below the entry
ot allowed to invent new classes of land without

The main
in column 3 of the khasra an
ina‘tilla’ land or part ol a*tlla’ land the cotry
qss of land. The Amin or lhe Kanungo is 0
Director of Land Records and Settlement.

of the «l
the approval of the

UNDER-RAIYAT

o be taken during the Bujharat relating to the protection of | the rights of the
tepants directly on land. Incorporation of the names of the Bargadar

Special care is
The entry in respect of Bargadar in columa 13 of the

Bargadars/Koriadars and other

should invariably be made in field itself,

lchatizn should be as lollows 5
I T PRSPPI I I

|
For other under-raiyals, ihe entry in column 13 of the khatian will be ok 'rr\z.I

TR Pe B3 Es rma

the entry in column 13 will be “94q 5fE w2 o case of
Burgadars who remsin absent during field work, the ficld oliicers should try to record all such cases

le focaliy on the spot from the members ol the public and
0 cuse ol culivation by hired labourers, Ci;:ll':.'!—u] examination
n the field and if it transpires that the so called hired
as wages, he should be recorded as Bargadar in separale

Ui ense of non-agriceltural under tenant,

on the basis of the information availab
persuis possessing the adjoining plods.
of these hired labourers should be made |
labourers received a portion of the produce
i hatian leaving the superior rights with the raiyats.

During Bujharat land owner may prevent the recorded Bargadar from coming (o the Bujharat tuble
yc!uim (epmination of cultivation by Bargadar on the following please which should not be

and mig
an order of the Competent Authority lor

eptertuined until
The fand is bein
The land lias been brought under the personal cultivation.

The recorded Bargadar has discontinued the cultivation or has died and some other person is

cultivating the land withoul legal authority ;
4. The land has been surrendered by the recorded Bargadar to the raiyal;

L the above (our cases, the recorded Bargadar may not come forward to represent their cases. ln such
& remazins what will be the action on preparation of records.  According to the

and Land Reforms Act, the rights of the under raiyats incl uding Dargadars are
other than to the Government, IBuL the realities
he names of the pervious Bargadars without seeing
ith actual situation in the {icld with regards
hough unauthorised

the purpose is produced :
g cultivated by another Bargadar

L.
2
3

cases, the gueslion
Tripura Land Revenue
perpetual and they can not surrender their land
cunnot be ignored during the operation by putting t
the actual physical possession. Therefore, in conforntty w
te the mode of cultivation and pcssession, the name of the actuzl possessors, even 1

[19]




gality of otherwise of the same in column

should also be recorded with an appropriam pote as lo the e

24 of the khatian.

The enly in colupn 24 of the Khabarn shoul
yot wreld (e |

d be as foltows Tor the cose Mo 13 |

wf s .
feines — +.......' ..........................................
s ‘ ‘e e PSS |
............................... 1:.-|.,q iitxﬂ |
For wcist Mo 2 the entry 1 column 24 ghould be ius foilows : |
y ot T fTRSE '
{72 TN . i |
-....-l..|-J-J|-J||..-r-|-r-d |

¥ .1....

G e AT we

Hy weeee et
|
chould be as pelow : |

3 us mentioned aboves the cntry in khatiun

1 Lhe case tNa,
yet gqigla FAFCR |
I T .t IRt e
fetes ey
=i G Wi s i gt |
L e ek e IR i ;{Tm I

ntioned above, the enlry in khatian showld be ds helow : |

in the cast Mo, 4 as me
ya¢ glafE e |
Ha RO L ereapearanr |

der disability Ras sublet his recor
-gion 118(1) {t!} ol the Act. 1ns

{ pot being & person un

There may be @ c#s¢ where Lhe under-raiyd
provision of se

land 0 anokher under-raiyal which is against the
case the cotly in column 23 of the knatian should be 3 follows &
o [ B )N Bmani 3

H B i

puamnepgLERTEET R R 1 Ta amsasin

TRANSFER AGAINST THE pROVISION OF SECTION 187
OF THE T.LR. & LR ACT. |

contrave ntion @

of the gchedule tribe 'ml
1960 will i

n of land held by a me mber
¢ & Land Relorms A-::lt

The transfer 0T alienatio
7ol the Tripurd Land Revenu

provisiot of section 18

[20]




an-tribal is found 1o be in possession of land of tribal as a
g of the khatian

Where 1
recorded in column
|

qme of the posseasar will be
be as follows @
/

entertained as a valid transler,
uit of such illegal transler, the 0
plots as the case may

swy glRlg [aale

res
azainst specilic plot or

e

—'.* A

e HELY |

full such teansler gases in eonpravention

, 8 listo
competent

the field Bujharat of & village is completed
Act should be forwarded to the Revenue Olfieer

A5 soon @i
Section 187 of the

of the provision of

restore he alienzied land.

The dispossession of o tribal from his holdmg ar part thercof by use of force by 4 pon-tribal s

pot w transler within the meaning af section 187, ssion in column 24 ol Ll
[

khatian will be

The eotry of such poss¢

TRANSFER AGAINST THE PROVISION OF SECTION 107(C)
OF THLE TRIPURA LAND REVENUE & LAND REFORMS ACT.
a4 nou-tribal holding land within the area of the gecond
is not entitled 1o sell Iy land
it the sale is 1o &

According to the provision ol section 10TC),
(he Tripury Land Revenue & Land Reforms Acl 1960,
27th February 1973,

W schedule of
| Authority on and from the
[

gxcepl through the Compelen
person othet (han under-raiyat of the lunds.
1n case ol apy transfer made in coniravention of these provisions should be recorded in column 24

of the khatian as {ollows : _
you (#) §T01R (5903

BUJHARAT ON EXISTING RECORDS

respeet of possession, right, title,

[ existing khatian in
the Rules afe 10 be incorporated

During this stage, {he changes in the copies ©
interest of the land holders and particulars as prescribed under
in the record-ol-rights on the basis of plot to plot enquiry in view of the rights and liahilities imposed
d holders under Act, together with [resh preparation of khasra in amended [orm which
e plots showing pussession, classification, Use, particulars of crop grown, irrigatiot,
use of fertilisers and easement rights etc. 1n addition to thal certain statistics on notable objects,
apricultural stocks, irrigation in preseribed forms are also to be collected. Having satisfied himself
4, 13,14, 19, 21, 22, 23, 24 and 27 of the khatian, the Amin will

upan the lun
will include all t

v will the entries in column 2, 4,

7
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put Lis initial against the total of the plots in the khatan., The Junior Amin, who will |be writting the

lchasra in feld, will also put Lis initial with date in each page. All the delctions/corregtions/changes

in the khatian and khasara should be supported by identifiable dated initial of the Amin and Junior
4min respectively,  Shects to contain the speciman signature and initial of different Officers and stafl
of the khatian

having occasion W gjgn in the records of the mouza should be maintzined in the Ist part

wnd khasra of each mouza in the following {orm

: |
Speciiieid | |

51, Mo ; Specillicn
Hane inital signature ‘ Full signature iRcm:;J'L's
I — =T e P TS | = — ¥ WP S VY S
' I 2 ! N - - D

DISPUTES |
|

Na land from khas khatian should be transferred in the khatian of individuzl without El;l'l}-' entry of
disputes and decision thereof passed by the Kanungo, At this stage, the disputes in respect of
possession, classification, area, title, etc. are to be enfertained and enlered in dispute fist,  The land
holders should be issued acknowledgement for all disputes with case MNo. inseried 1erur. Relerence
of all such disputes should be Lopt in ink against concerned khavian or kKhatiens and in :..m_ of plot
sgainst plot concerned.  All those disputes excepting those relating Lo revenue are to bo dan:\Ld ol
by the Kapungo during this stage in a summary manner and decision ihercol should b m..,urpm.m.d
in LI-L khatian during Bujharat stage itself. Revenue Inspecior or any orher uf‘nu:r duly anthorised by
the $.D.0.s of the area will represent the Government in dispesal & tie G spuies at this stase.

DIVERSION OF LAND AGAINST TBE PROVISION OF

SECTION 20 OF T.L.R. & LR. ACT. 1300,

According Lo the provision of section 20 of the Tripura Lund kevenue & Land Relorms Act, 1500
Uie land holder is to obtain permission from the competent Authority to divert any land held by him
In case wi vioiation, there is a provision for penslty not

for any other purpose except sgriculture.
during revisional operation the

exceediog one hundred rupees. To identify such caszes of violation,
previous classification should be shown as numerator and the present one as denominator in column
3 of khasra and 23 of the khatian in following manner : '

fsf

E1s] L
CTTFIA G cdiE

i

5
( held by non-agriculural lenant }
The entry against plot or plots in column 24 of the khatian will be “2<4(3] Ffeqe"
I such cases a proceeding under section 20 of the Tripura Land Revenue & Land Reforms Act,
(560 should be drawn up and sent to the Compelent Authority for disposal.  The records in respect
of classification of the land concerned will be made in accordance with the decision of the Tumpu[gﬂnt

Autharity in proceeding, and land revenue/rent assessed accordingly.
|

[22]
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PRELIMINARY ENTRY OF RENT
|

AL lhe time af westing the ficst field in each khatian, the Kanungo or Amin will imuke preliminary
citiies of the existing revenue/rent accopding io the land holders in column 5 of the khatian. The
amouat patd Lo each co-sharer of superior land holder interest, showing separate collection should be
entered separately,  The Kanungo or Ajain will make no entry in column 6 even though the parties
are both present and agreed Lo the reol. I

hatian has been recordsd in two or Hiore khaiians, the full rest/revenue  as stated,
& 5 with entry in column 8 FHE s e
all gther new khatian

When o touzi/k
{ in ooe khatian coly in columa 4
woreeeennd cross references should be made io caluma b ool
and of the existing khaoan is recorded ) as il e
in proforma it Appendix— H" where specimen

sipeld be enlertd
35 FR eesearearasaa
{ in which the remaining |
The Amin will simuliancously maintain a “Towzi Millist’
cntries have been shown.

h khatiun in the field the Kanungo or Amin wil
GilG ¢ (<i16) 17 |

On completion of cac | write the total number of plots
i the khatian immediately below the last plote.g
Al corrections must be initialicd.  He will also re-total the area ol the khation aod note the revised
toinl when carrection is made i the khatian and khatian total formm.

CROP STATISTICS.

The crops which should be entered in column 11 Lo 1B are the eatire crops sown or transplaated or 1o
be sown ar transplanted in the settlement year as shown in Appendix—'1" column 11} for the Autumn
€175 crop ¢. g. W15, B, (1% ete, columa 13 for the winter LE47@E crop e, g WA, & #eTf column
15 for the spring #f4 crop e. g =fa3), %%, ¥T ete. column 17 is for craps which do mot fall within
any of the specific seasonal crop.  Fruit orchards and hettle-vine are some of the common entrigs in
column 17, When a crop has nol been sown in the entire area of the field, the estr’imatcd aren of the
portion cavered by the particular crop will be entered against the name of each crop in appropriate
column e. g. when there isa plot with total area of 0°95 acre under different crops, the entries in the

appropriate column will be celEl side CETA) Bee
fof ——ezs fafn e
3L ——=at P2

they should be seprrately entered as if cach crop had been

When two Or more crops are sown mixed,
sown by itseif in a separate portion ol the field.
T
whether mixed or unmixed which covers a negligible area of the field may |generaly be amal-
. v | -
st which was sown in the samc fn:lld. In case of the

A crop,
{ abbreviation of TR AT )

gumated with the larger crop of the same harve

crops ol High Yielding Variety, the word {8 @) with bracket

should be noted below the name of the said crop in respective column,

Where any crop is irrigated, the irrigated area under the said crop in the respeetive column will be

encircled.  !a case, part of the area under the said crop s irrigated, the irrig: ted area and the

un-irrigated arca under the said crop against the plot will be separately shown wnd| the irrigated area
|

will he encircled.

In column 21 and 22 of the khasra, the uncropped areas with description of land will be entarcd,,

Quch lands are in the catagories of :—

i. Current fallow.
Other uncultivated land excluding fallow land,

Bi.
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i, Fallow land other than current fallow.
iv. Cultivable waste land.
Itivation.

Lands not available for cu

(i) CURRENT I ALLOWS.

I any arcd 15 used

1g the current year-
|
ould|be treated as

{hat arca sh
boarea in colnmp 22,
|

cen kept fallow duti
the main crops.
son wifeE wit

d arcas which have ]
and not for growing
& qoted in column 21 s

These arc Croppe
iy for seedling purpose

exclsive
<ych lands will b

current Ladiow,
(i) OTHER UNCULTIVATED LAND EXCLUDING FALLOW LANDS

These areé —

a)  Permanent pasture and olher grazing lands { ¢1769 )
by Arca under sungriss [ Be
¢y Area under bumboos (FHRITE)

d) Area under fuel trees { =iFeT )

¢ specilic eniries, CH1EH, g, A14als or sl s uj]pliuuhh.' will |be made with
27

In column 21 any ai th

respective ares in column

(i) FALLOW LAND OTHER THAN CURRENT FALLOWS.

I
but are temporarily Out aof | cul
land in column 21 will be

nally under cultivation, tivation for

those which werc orig
The entry for such

Such land are
ear but less than 5 years.

a period exceeding ong ¥
ojaiwe = with its ared in cotumn 22.
|

(ivy CULTIVABLE WASTE LAND.

elopment potivities like ugﬂcuhural development, reclamation
sons ot depends an availability of cuitivable
for such land during the

arious schemes on dev
' jas and landless per
to collect the factual information
lude all lands including moderately sloped tilla lunds
ken up for cultivation onee but not cultivated
lered in column 3 of khasara
i be EIEIE AT

[mplementation af v
rehabilitation or Jhum
wasle lands. 5o, il has been [l necessary
revision of record-of-rights. This category will inc
available for cultivation, whether under cultivation or 1d
dusing the last five yeirs or more in succesgion. Such land will be cn
qecording ta the lists of of land, but in column number 2] entry W
with area of such cultur: ber 22.

of wasle land,

main classcs
\ble portion in column DU

(v) LAND NOT AVAILABLE FOR CULTIVATION.

Suech category ol land are :—
forest whether State owned

fied as forest or administered as
land. Such jund will be

{a) Forest—This includes all land classi
ntial forest

ar private and whether waooded or maintained as pote
noted in column 9] as “‘FA"" with area in column 22.

es—This includes all lands put o USES other than agriculture
water channel, drain, katcha road, puccuimad, foot-path,

(b Arca under unn—agrir:ultural us
f worship, cremation and| burial grounds,

like homestead, river, khal, streamh
popath, affices, dak-bunglow, institutions, places ©
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|

wells, bhagar, business places, ponds, brickficlds, railway, air strip, play ground. In column

21, such land will be noted as “WgfA' with respective arca in column 22,
The area under tanks, watery land, ditches, big or small will be poled in column 2[ as ‘¥

with respective area in column 22,
I

(d) Barren and uncultivated land—This includes all barren and uncultivable Iand-.'.; which can not be
brought under cultivation except at a high cost. Such lands will be entered in column 21 as

7% HIHF 71®® with area in column 22,
IRRIGATION

the plot number with name of the source from which /the former plot is
with area noled in column 24, The

Where any plot is irrigated,
If the irrigation is made at the cost of

irrigated will be noted in column 23 apainst the Tormer plol
sources may be river, tank, charra, khal, tubewell, well ete.
the Government the word %418 should be noted below the name ol the source.

Where the Government pump is used for irrigation, the word “E Pump” should be noted below the
ward “#3%4T" in case of electrically operated pump and in case of diesel pump, the word D Pump"
should be noted helow the word CREFTE.

Simultancously the records of irrigation-rights should be filled in the form prescribed for the purpose.

FERTILIZERS
If fertiilzers are used in a plat, the name of the fertihzer will be noted in column 25 :;md ared coverad
by such fertilizers will be noted in column 26, The types of fertilizers may be (i) chemical (a3f9),
(ii) Compost (464), (i) Farm-yard manure (tsfa#) i. e. cowdung ete. The quantily in Kilogram of

sanure used should be noted in column 235 below the name of the manures, |
|

AGRICULTURAL STOCK LIST

The Amin will fill up the agricultural stock list when he carries out the Bugharat of exch homeslead.
Bulls and other animals which have no particular owner will be entered at the end of the stock list

REFERENCE LIST OF NOTABLE OBJECTS
The Amin wEll- also prepare a reference list ;f notable objects in each mouza in form prescribed,
BUJHARAT CERTIFICATE
On completion of Bujharat of a mouza the area of the mouza should be comparcd with the area of the

mouza passed during the last settlement operation. The reasons for discrepencies, if any, should be
stated specifically and the area should be passed by the Kanungo of the Halka under his signature.

The first portion of the certificate in T.R.L.R. Form 23 should be furnished by the Amin concerend and

the second portion by the Kanungo of the Halka.
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CHAPTER—IV

ATTESTATION AND JAMABANDI
PROGRAMME

The Settlement officer shall, before the season coOmmEnces, prepare a General ngrammé showing
the place and approximate period of various Camps and the villages which will be attested from each

cump and will send to the Director of Land Records and Settlement for approval. On receipt of the
of this programme should be supp]j:%d to the

approval on the programme of attestation, the copies
ads of the offices

Collector, Sub-Divisional Officer, Heads of Department and Institutions, Local He
and lnstitutions, Organisations and public bodies of the area.

GENERAL PROCEDURE OF ATTESTATION |

i
The Attestation Officer should prepare detailed date-wise programimnge of attestation of khatians of
each village which will be attested from his Camp and display it upon the Motice Board. |
|

Before starting attestation in any village, the Attestation Officer should see that the proclamation as

required under rule 64(1) of the Tripura Land Revenue & Lan
T.R.L.R. Form 14 at least thirty days before the attestation begins in the village and the reminder

notice in T.R.L.R. Form 15 is issucd at least 7 days before actual date of work as required in rule
64(2). The copy of the notices should be issued to the Collector, Sub-Divisional Ofticer, all Heads
of Department and Institutions, all Heads of Local Offices and Institutions, Gaon Panchayats and
other local bodies including the land holders in the village for wide circulation. Speciel notice may
be issucd o the abscntee land holders whose attendance is necessary for the allestation work.

The attestation officer will work through the draft record, khatian by khatian. During Attestation
all ¢enquiries should be carefully and sympathetically but made in a summary mannet. Parties who
desire to have any matier enquired into more formally will have further, opportunities thereafter

and this should be made koown lo them. u

himself thut the entries in column 2, 3, 4, 5, 13, 14, 13, and

The Attestation Officer will first satisfy
son cpncerned

16 of the khatian are correct and that the ficlds in the immediate possession of the per
have been carefully entered on the back of the khatian. He will merely read out the entrics as Lo
total area and number of plots and will then proceed to enguire mio the quesiion r:sf slatus,
rovenue and rent. All these entries must be made in his own hand.  As each person appears before him
he shall examine his khatian, read out the entrics, make correction wherever required with ide:ntiﬁahle
initial and see that the khatian is complete in all particulars. Disputes regarding the ownership of
land, or the ownership of any interest in land, shall be decided by the Attestation Officer in a summary
manner and on the basis of present possession or possession during the Agricultural Year prececding the
year in which the Attestation is done. In the khatian of cach land holder or group of land holders he

shall write with his own hand the class to which the land holder or group of land holders belongs,
the special conditions and incidents, if any, of the tenancy and the revenue/rent lawfully pq}'nhic_ﬂr
i ;
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deliverable 1o each superior interest or interests. In each of the khatian attested, the cesses lawfully

payable shall also be recorded. The Attestation Oificer then sign and date the khatian and when he
hits completed the attestation of all the khatians of 2 village, he shall draw up a formal proceeding

o that eflect.
RECORD OF REVENUE |
During attestation, all the khatians held by a person or set of persons under one status and under one
superior land holder in a mouza should be amalgamated with the frst serial of the khatian and
remaining khatians will be “jer” khatians which will be treated as separate pape of pages of the

instant lhalian.
ln such cases of amalgamation of khatians, the main khatian number should be noted as numerator

) . 725 gas ; _ o
ahove the Jer’ khatians number  such as 1172+ o column of ‘Hal® khatian number of the *Touzi
Wl Register™ by red ink.  [Many plot s transferred (rom one khatian to other khatian during this
stage, the corresponding correction should be made in “Touzi Mil Repgister” also with inital,

For entification of land belonging to different existing Touzi, laod coming from ditfferent Touzis in
one khatian, separate Khatian page should be used against each Touzi from which land is coming,
In case of 7% Wif¥e reference made in column & of the khatian, the proporlionate old revenue should
Be noted in the appropriate space.

Lo liiling up the column for revenue { column 9 ), the Attestation Oficer will first do the Jamabandi
according to the table of revenue rates approved and finally published in the Official Guazette during
the lust Setdlement Operation.  While making entry of revenue payuble directly to the Government
in column % the figure ‘358" should be neted in the space provided far the purpose on the top of columans
9 to 12 1o indicate that the assessment bas been made under section 38 of the Act.

ln doing the Jamabandi he shall calculate the assessment on each amalpamated holding in accordance
with the revenue rates confirmed and finally published under section 34 in the form given below which

is known s “Jamabandi Schedule® :

B R uh-Dévismn,: .............. T

Binie of NOEa, i i e P

|
-| : | Description of holding

K hsitian No. J Name ni’ruf}fur.l Plot No. ‘ Cldss oF land Aria

3 | i) [ 35

Riute at wlich
assessment made

_._l__'____

6

]

2 ”ﬂ

i
levenue caleulated at rate in Col. 6 Date from which revenue will take eflfcct




&

Description ol previous holding & Touzi -

1

{ld Touzi 0Old Khatian Area of old Touzi | fama of old touzi against || Remarks
Na. MNa. involved in present | (ke area in Col. 11
o e s e khatian ST B ——
9 ' 10 11 12 13

the discrepancy, if any, belween present and old Jama, in respecl of the area

In remarks columa,
d against concerned khatian with reasons therefor.

concerned should be note
er will put his signature against the (oial calculated Tevenue for
each holding. The schedule shall be maintained mouza-wise and subsequent correction before
final publication of the record-of-rights should be incorporated thercon with initials. After final
publication of the record-of-rights, a copy of the Jamabandi schedule should be sent to the |Collector.

In same columa the Attestation Offic

ENTRY OF CESS

rupee of the amount of revenue assessed 10

ated at the rate of one sixteenth of &
the cess is Lo be calcutated gecording

The case will be calcul
{ assesscd revenue of fraction of a rupee,

the holding. [Incase©

to the following table :
Amount ol revenue ( Rs. ) —TCess ( Rs.)_
o0l o 0012 | 001
013 to 023 002
026 1o 0030 003
051 to 0062 o Do
63 w 073 [ 00s
000

0e7R to 1000

STATUS
|
|3 is coiyat, nom-

i whether the pecupint  in column

The Atlestation Officer will satisly himsel
The appropriate eplrics

bargadar, 0 on-agricultural under-tenant,

:lg_ril.'uitu]'ul tenl, allotice, koria,
S 1 H '-‘."ﬁ B N oy "
E‘l i3, CETF T W5 q HE EE iy HEd CEAN|

for those sialus will he as arafe 73, ﬁ'*é-'ﬁ Thy &F

RAIVAT

[ w194 glea (ivT !
4 m columa 16

the entry will be in column 13 giafe, fEwElsl and in column

In case ol raiyat,
the eniry in columi 15 will he EFH, fE9EE an

In case of non-agricultural tenant,

almq qfd (AT 1
ALLOTTEE

I case of allotiee the entry in column 15 will be <76 and in column 16 witl htif‘ﬂt
SECE BH ALHIEN NTHT serlgg =m0 Where an allottee is in continued possession of the allotted
will be recorded as ralyal or pon-agricultral tenant As the case may be

land exceeding 10 years, he
lumn 15 and 16. In such case, the note ¥ JawcEe 30 sried W

with appropriate gntries in €O
will be deleted from column 16. if such nole exists. ;
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UNDER-RAIYAT

|
According to the provisions of the Tripura Land Revenue and Land Reforms Act, 1960, the under
. ¥ i
agricultural under-tenant ) created before the commencement

raiyat { Korfadar, Bargadar and non-
( 14th April 1961 ) of the Act, are Lo be dealt with separately from those created after it in revision of

record-of-rights.  Section 120 isa licable to the under-rayati i . ' ‘
c g pp t der-rayati interest created before the commence-

ment of the Act. The under-raiyat who has not been declared as raiyat undﬁ’*r section 126 of the
Act, shall have heritable but save as otherwise provided in the Act, shall not have transferable
inlerest.  In case of such Korfadar, the entry will be ¢¥7%7 in column 15 and in column 16 33+ 7%
erwia] | ln case of Bargadar, the entry in column 15 will be 3% and in column 16—33s ¥

g =T
But for non-agricultural under-tanant, the entry will be in column 15 =ffam wafy feawil
I case of the under-raiyats creaied alter the commencement of the Act, Section 120 is not applicable.

Such under-raiyats will be recorded in column 13 for |
Ty, | fowaTdy |

il Koraladar

i) Bargadar g, feasts) 1
1ii) Mon-agricultural under-tenant wig: wglE (saEm |
I all cases of under-raiyats, the enlry in column 16 will be Y3 M3% 2=3(¥F) CIEIE a7 awNd

Wy |
RECORD OF RENT

The atteslation officer will examine and verily the entries of all occupants paying rent in cash, by

share af produce aor by fixed quantity of produce.

In case of payment of rent by an under-raiyat in cash, the entry in column 9 will be the amount paid

by such under-raiyal subject to the lLimit prescribed in section 111 of the Act. In cases of share-
in fixed produce, the entry in column 9 will be e «0HT9 WA or

croppers o1 Burgadars piying rentd
s the case may be subject to the limnit prescribed in seetion 11 ofl the Act.

------ ERER T
T all such cases of entry of rent in column 9, the figure I will be noted in the space lor the pur-
pose at the top ol column 9lo 12

DISPUTE

which arise during atlesiation, o
e will enter his decision in t

al; only new disputes
atton Officer will himself correct, il necessary,

The Attestation Officer will decide all disputes

but also Bujharat dispules which are reopenad. e dispute list. In

accordunce with the decision of the dispute, the Attest

he is artesting and will make therenn a cross reference of the dispute e.g D4

No. 4. The Peskar will see that all khatians affected by the prder, are corrected
';ur orders.

the khation which
meaning the Dhspute

witlh cross references to the dispute and will put them up to the Artestation Oficer |

ATTESTATION OFFICER’S SEALS
As spo0n as the

ave a distinctive seal bearing the word "Altested’.
the Attestation Officer will affix this seal with his

The Attestation Oflicer will b
Artestation of each khatian has been completed,
siponuture and date to the attested khatian:
PESKAR’S CHECK

aitestation of the following date, the Feskar will carefully

Hetween the attestation of one date and the
He will bring to the notice of the Atleslation Officer any omission or apparent

examine the records.
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in the khatian which have already been attested and will obtain arders thereon.  He

inconsislency
the work already done, arc made in advance

will @lso see that all corrections which are corollary to
on the khatians which have still to be attested.

JANCH ( SCRUTINY )

; ! - i y I
the Atiestation of all the interests in the village, the records will be handed over

the Camp for Janch by entering in the appropriate column of the
nding over and the name of Amin/Peskar to whom the records

On completion of
to the Peskar/Amin attached to
Janch Progress Register the date of ha

arce handed over.

The items Lo be janched are (—

) Re-arrangement of khutian.

b} Incorporation of the changes in plot index.

¢)  Writing up of Janch form and column 17 and 18¢
Passing of the areas against the Bujliarat-nrea.
of the record including check af all orders and nole for orders.

916 area columns at the end of the Khatian.

i)
¢l General scrutiny
“ramilling” of dispute and careful check of the area in each khatian.

(]
g} Preparation of the khatian index.
hj Check and correction of khasra and entrics of ‘Bala’ plots.

PASSING OF AREA

d the chieck he should put up the records with order sheet writlen

After the Peskur/Amin has complele
the record is absolutely free from

up belore the Adtestation Officer who should satisly himsell that
error and that the Janch has been thorough and complete, If he finds that there is any error he must
rn Peskar/Amin responsible and report such negligence/delinguency to the higher autho-

hold the conce
and get the record re-janched 1o his satisfaction. After he is satisfied about

rity [or necessiry action
accuracy he will pass the area of village.

OUT-TURN

lowing standard is fixed as minimum out-turn in different branches of Janch waork :

The fol
a) Janch from writing 200 khatians per day
bj Check and totalling 100 khatians per day

1000 plots per day
100 per day
BOD plots per day,

¢) Plot index
d) Tamil of dispule
g) Shect Janch

the Amin/Peskar should [urnish a Certilicale m pn:scr:bi:.d form in
|

Appendix—"07%
VILLAGE NOTE f

When the Janch work 1s over,

The Altestation Officer will prepare a village note in the form preseribed in Appendix—'C’ as required
in Rule 52 of the T. L. R, & L. R, Rules, 1961 '

Immedisely after completion of village notes in respect of all the villages in the Halka, the Atlesla-
tion Officer will prepare the Halka note keeping in conformity with the village noles.
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CHAPTER—VY |

DRAFT PUBLICATION AND OBJFCTION

After the completion of the stage of attestation and Janch of the records of a vi?lagc, the draft of

the record-of-rights will be published under section 43 (1) of the act as per Rule 65 of the TL.R

1961 by serving a public notice in T. R. L. R. Form 16 and widely circulating it in
In addition, such notice will

Heads of Departments and

& Lo Rules,
the village concerned and adjoining areas and on the notice Boards.

be served on D, M. & Collector, Sub-Divisional Officer concerned, all
Institution and also on the Heads of the local Offices, Gaon Panchayat and other Local Institutions

for necessary action.
During draft publication, the record will be opened at the Attestation Camp in order that inte-
rested persons may be able to inspect the record and to take pencil copics of the same.  Such

inspection should be made in the presence of the Attestation Officer who will have the record
explained to the person interested and will assist them in preparing objections, | The Attestation
Officer should see that the draft publication is effective and every facility is given to the parties

ta inspect the maps and record. The period of draft publication and for the receipt of objection
is limited to 30 (thirty) days including the date on which such publication is uﬂ'cc_tcd.

The following procedure will be adopted in camps for the dralt publication of record.
a) Four (4) tenants of different or same khatian of a mouza will form a group and one

volume of mouza will be given to such group ata time,

b} Not more than half an hour’s time will be given Lo cach group, the time may however
be extended for special reasons, |

¢j Not more than 10 (ten) groups will be supplied with records ata time and one peon will
remain ip-charge of five groups to see that no pen is used or has been carried by any

person at the time of taking notes and that no khatian is mishandled olr interpolated,
d) A register is to be kept to show the date and names of mouzas and Peons deputed for
this work. The object is to facilitate fixing of responsibility for interpolation, if any.

¢) Records will usually remain open for draft publication from 10 A.M. to 5 P.M.

OBJECTION

Puring the period of draft publication, objection will be received with seventy five paisa Court Fee
It may be taken as a general rule that one objection is sufficient for the purpose

Stamp aflixed on it
Where the result of an objection will affect the interest of

of any number of entries in one khatian.
other khatians and entries therein, all superior and sub-ordinate khatian holders must be joined as

opposile partics and as many copies as there are number of persons in the opposite partics should be
prepared and field with original objection for service to each of the opposite partigs.  Where the
abjection is such that it affects many khatians in the same way identically, ane objection will suffice
oy therein recorded as the holder of superior land hoelding, he files one objection affecting

One objection in such case i3

e B
sav. 5 khatinns subordinate to that khatian in regard to column 2.

v, L
enopeh, but i as a result of this there is any alteration in the right in the subordinate khatian, all

sub-ordinate land holders must be given notice.
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Peskar should carefully check the petition for objection against the khatian concerned so that
objcction may not be dismissed at the time of hearing for obvious crrors which uughti 1o have been
detected at the time of the objections being received, For this, Peskar will be held responsible and

not the party.
glected his duties in this connection, suitable action will be taken

If it is found that any Peskar has ne
ta this.

against him, Objection Officers will please draw pointed attention of their Peskars
Petitions should be checked and put up before the officer as soon as they are filed and before the
party filing them left the camp. The officer will then and there record the receipt of the objection on
the objection itself with his dated sipnature noting the game of the person who presented it The
Court fee should also be punched then and there with his dated signaure through the Court Fee.

ldeatical issuss between the same parties which have already been decided should not be re-opened.
Partes should be told that they can re-sgitate 1he matters in an appeal field under section 93 of the

Tripury Land Revenue & Land Reforms Act
HEGISTER OF OQBJECTION

All the objections received, will at once be entered in the prescribed register of ahjections for the
monza and Court (ees 1a the Court Fee register.  The register of objection will be as per proforma in

Apnendin—IK.
OBJECTICNS RECEIVED BY POST

Objections which are writlen on the printed lorm or otherwise may be received by post priuvidud that
they are duly stamped and are substantially in order. Formal difffculties can be remedied|in the camp
ollice under nstruction from the Objection Officer,

B

PROGRAMME OF WORK

Each officer deputed for the disposal of objection should prepare i progrimiie of

issue suificiently in advance the notices with copies ol the objections for disposal.
The days-for hearing should, therefore, be

l
“work and should
The parties arce

required by the notice to appear with their witnesses.
lixed so a5 (o allow the party adequate time to collect their witnesses.

METHOD OF DISPOSAL

Objections will be tried summarilly. The names of wilnesses examined and abstract of the !1'&;150:15 for
the decision must always be recorded in addition to the decision itsell, 1n most cases these entries
should be made on the back of the petition of objection, but in complicated cases blank pages may
be added. These entries will be in English but the Objection Officer will also record the ‘clear order
in Bengali  specifying the changes if’ any which are required in each column of each khatian. Every
khatiun in which a change is required must be dealt with, Such words as first parly etc. must not be

used i the order.

In all cases, in which the objection relates to the possession of a fiold, the Ohbjection Officer will hold

i local enquiry before he gives his decision. .
The Objection Officer should himself make the necessary corrections with his dated inic:iﬂ.ls in the
khatian under objection. In all other kbatians affected by the order for corcection, he may also take
the help of the Peskar. All khatians the areas of which are aflected must be retotalled,  When the
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correction is complele, the Peskar will enter his initial and the date of compliznce in the column
provided therefor in the objection form and in each changed khatian or new khatian he will make

4 cross reference to the objection in guestion e.g. 0f5 meaning the ohjection Mo, | 5.
The Peskar will see that the plot index and Attestation Janch Form are brought 1.|lpm date and are

onsistent with the khatians as revised by an order in an objection.
When all objections of a village have been disposed of, all corrections have been carried out and
Attestation Janch Form which should be retotalled when necessary, had been brought upto dale, the

Peskar will give a completion certificate which will be p];u,:,d in the Attestation file,

SAMPLE ORDER SHEET.

Action taken

Diate Order
1 Issue notice fixing 1-9-59 for hearing.
22-5-59 T (i &
AS5.0.
2 Notices served. File with record.
28-5-39 Sd/— XY,
AS.0.
3 Heard parties. Case disposed ofl
1-9-58 Sdf— X.¥.
| Qr A Checked
Opposite party absent. 1t appears noiice
has mot been properly served. Re-issue |
notice fixing 10-3-39
Sdi— X Y.
ASO,
Or
Objector absent though duly informed of
the date of hearing.  Case struck off for
non-prosecution.
O
Opposite party absent, though notice duly
served. Case heard expurle and disposad of.
Sdj— X. Y.
AU
SAMPLE CUJECTION CASKE
|‘u.b'»!1_1 ol behall of ahbjectar i _--- _:J!'?ﬁy'?'i-f.m'l}a].;lll— of e olher parly
Sei Ramesh Bararn _ [P T Sri Satish Bagchi _"._._.

BRIEY SUMMARY OF THE CASE
|

First parly Ramesh conteads ihot plot ao. 106 recorded in Khatian Mo, 200 bas been in his
- of the plot by e registered Kawala ditedsooosrornoonescnecuted - by

possession since his purchw
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ihe grand futher of the opposite party. The case of the opposite party is that the plot in gquestion

is in his possession and denies the sale,
POINTS FOR DECISION

in actual possession of the pl

Points for decision therefore are (1) who is
rand father of the opposite  par

(3} whether any valid Kawala was executed by the g
ohjector.

ty in favour of

the predecessor in interest of the
WITNESS AND DOCUMENTS EXAMINED

and Gangal Singh and Kawala datedssoesrerssersssenensasseee-for the ohjectar.

grand-father of the opposite party in
or documentary could be produced | by the

Examined Hari Singh
The Kawala was executed by Rakhahari,
father of the objector. Mo evidences whether verbal
apposite packy.

GROUNDS FOR DECISION AND DECISIONS
Witnesses examined for objector clearly prove posscssion af
The opposite party has nothing o say about
d over the plat by the objector and
plat. So the objection is allowed.

aforesaid xawala, the penuineness of the kawala. 1 am
satisfied that as posscssion is being CRETCISE that was also exercised
by his predecessor since his purchase of the

aen sus e

FRAMING OF RECORDS

When ull objections under rule 65 have been finally disposed of and the dralt

whereever necessary the survey and setdlement officer shall {rame ihe final record in
the draft record thus correcied and publish finally under sub section 2 of section
public inspection [ree of charge during a period of thirty days after causing a notice in

albl lund holders.

Ordered that o« eee oo e

records corrected,
conformity with
43 placi?g it for
Form 19 to

The finally framed and finally published khatians shall bear the certificates us require under sub-

rule of 6,

CIRCLE NOTE

the charge of Settlement Circle will prepare
llage notes and Halka notes of the circle.

‘The Asstt. Survey Officer holding the circle note for his
Circle keeping in conformity with the vi |

CHAPTER—VI

MISCELLANEOUS

involving the interest of the major part of the population depending on
agriculture, The Panchayats are the important forums having dircct contact with the people of the
arca and they may be in a position to enlighten the actual position of land in field. Therefore it is
falt expedient to associate the Guon Panchayat with every phase of the operation. Keeping this end

This is a major operalion

[ 34]
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« For revision

in view, the respective Gaon Panchayats should invariably be informed sbout issue of general notices
The laicst amendment of the T.LLR. & LR,

belore commencing each of the stages of operation,

Rules which relates to association of Panchayats should be kept 1 VIEW. |

USE OF INK
“rights in different slages of the revisional operation,

‘T'o identify the extent of changes in record-ol
[

e types of ink in different stages will be used.

separal
i) Copying of kbatians from the existing record-ol-rights - —+  Blue Black
i) Hujhurat slage —  Lgeen
1) Attestation stage — HRed
; —  Violet

iv) Objection stage
PROGRESS RFPORTS

record-of-rights for the entire State wilhin a ;'}criud
ks in all stages, close watch over the propress ol
d watch will be possible only woen the progress
ihe field officers. The progress Teports should be fortnightly and
proforma in Appendixes—'L°, ‘M, "N, ‘0", ‘P, This report will
o 1o the higher ofice and the other as oflice copy.

cided to complete the revision ol
T'o maintain the time schedule of wor
necessary, This control ap

[1 has been
of five yedrs,
works (rom all levels are
reports are availible in time from
are 1o be submitted in preseribed
be in buok iorm in duplicate, one lor subinissi

DIARIES

he revision of record-of-rights will maintain their
iate supcrior by the th of the following \month for his
d accompuny the signed copy of the

Al ficld officers attached 1ot diaries) in book form
and shouold submit them Lo their immed
During submission, the diaries shoul
in the office of the authority comnpetent 1o approve the diaries,

diary up o the level ol the Kanungo.
Land Records and Seutlement for

comments and return,

dinries in loose sheet 1oL retalning

The Settlement Officer will be competent 1o dispose of the
Alove Kanuigo, the diaries should be sent Lo the Director of
persual and necessiry action,

orks, the A.D.S. & LR will dispose of
ached to Traverse should be seat to 10 Dy,

For Lraverse W the diaries of Surveyors and) the diaries ol
the Kanungocs akl Nirector of Surveys &) Land Records
for disposal. |

in field will, maintain their diaries 1 prescribed form,  These should
The Officer inspecting the table will examine the progress of
diary ol the Amin/Junior Amin in

pecting officers|on it should be

The Amin/Junior Amin working
he kept on table with up-lo-date entries.
works up o the date ol inspection and will
The copy of the diary along with the remarks passed by ins
ugh the Kanungo every month,

DUTIES OF OFFICERS
SETTLEMENT OFPFICERS
of record-of-rights, the entire State has been divided into 3 zones co-terminug with the exis-

il be undera Secttlement Officer of the Trimura Civil Service cadre.
ferent provisions of the Tripura Land

of various land I'Ellﬂ:']'illﬁ Mmeasures.
for maintaining the time schedule

pass his comments in the

Freld itselt.
submitted to A.S.0Q. thro

ting 3 Districts. Fach zone W
The Settlement Officer will be vested with the powers under di
fevenue & Land Reforms Act, 1960 for successful implementation
evision on programme in his zone

He will supervise the entire £
and to maintain quality and accuracy of the work.

preseribed by the Government
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ASSISTANT SURVEY OF FICERS

with the existing Revenue Circles. The
Officer wha is to act as Assistant
ion of rucﬂrdaur-rjgil[;, attend 1o

the Circles co-tenminus
| be under the Assistant Survey

He will supervise the revis
for the Circle under his jurisfiction. The
1 land reforms works [ull the area

Right below the zong there will be
cevisional aperation in each circle wil
i Officer us laid down in the act.
and dispose of objections ete.
ther Circle will deal with the nopms
revisional operation.

KANUNGOS

Settlemen
dralt publication, receive
Asslt, Survey Oilicers in the o
ander their jucisdiction comes under

as where actual field work will be done, in connection with the
revisional operztion. The kanungo having jurisdiction of the Halka will be responsible lor supervision,
correction of records and altestution of record-ol-rights.  In fact Kenungas vwill be heads of fleld units
contact with the land holders.

¢ MOUZA FILES

Helow the Circles there will be Halk

which will come in direcl

in each mouza, the papers relatipg to revision af record-ofl-rights will be compiled in three files, A, B

and C.
wA® File : List of papers to be included in the file.
Sl Noa b — Description o papers | No. ol Sheets.

l. Combined title page and fly leal |

2. Order Sheet 2

3 General notices, proclamations eic. prescrbed by law. 3—10
4, Rent dispute schedules —13
& Notes for orders specially directed to be permanently 14—16

prescribed. =
Total | 16
w3 Kile List of papers to be included in the lile.

[ Combined title page and fly leaf 1

2 Dispute list ==
i Mistake list [T
4, Motes [or orders other than those kept in “A™ file [—[2
H Misccllaneaus petition affecting entries in maps and records. 1315
. Register of corrections in the map. 16—18
7 Touzi-Mil-Register [ §_ 74
B Janch lorms 2431
9. Register of public lands 1] —39
L, ‘Barat Register 40—42
1l. Common Boundary Register 4344
12. Rujharat Certificate 45
13 Jamabandi Register ( assessment of haldings ) A46—100
I+ Crop statemenl 101-+—103
I3, Mark hst 104103
16, Agricultural Stock list 16—112
14, Milan Khasra 113118
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Sl Mo, | Description of papers | No. ol Sheels.
3 lrrigation slatement [ 15 —125
I Village MNaotes, 126128
| Iroceedings with connected papers, orders, slatements alid
returns relaiing 1o different sections and Rules elc. 1o be
kept in separate bundles according to their naiure and
tagoad with ‘B file 29— 200
“{" File : List of papers to be included with dile :—
All papers not incladed in A% or *B files.
Cibjection cases will be separatdy kepl.
File—*A'
ORDER SHEET
MNatme 0F MOUZH - ereeresonisnarinsoianss daanneeseiencnens Name of SUD-TVISIOIT rmrrarenrraarspriossn divninnniins
Sernd pumiber i | N . .
- 4 Rl T = | e of dction
0 & ol - 2 T e ol FCET 1L )
and et o | Order and signature i Sl b e
vrder R B | e
| | 2 | 3
A peneral notice in the Torm ol proclamation in e |
| | Farm 4 under Rule 39(3) of T.L.R. and L.R. Reles, ‘
| 1961 was duly served vide returns filed with the record,

| lssue a general notice in Form [0 Uj/Rule 63(1) in

= the village informing the date for beginning of Bujharat
including map correction, |
RO
e _
3 Motice doly served, Return filed,
=TT R.O.
1 [ Bujharat completed including map corsection, |
52 -
KO
4 [ The map, khasra, khatians having been duly revised in
accordance  with the rules under the T.LLR & LR
| Rule, 1961, issue proclamation in Form 14 U/ Rules |
[ 64{1) Axingeseemsveasiianein as the date of beginning of
| Attestation at Camp. |
R.GL |
e o | Proclamation duly served.  Returns flad with record,
R.O
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Gerial number
and date ol
order

1 e e

17

e ——

14

Order and signature of officer

i

i o e —
1 _._-_,_n-—__._.—._
ing altestation fixed

lssue reminder nati;cs for bepinn
e vee oee UfRule 64 {2).
R.O.

ed. Return filed.

Motices duly serv
E.O.
Attestation started.
R.O.
Attestation crapleted.
E.O.

peen compleized and

ouza having
properly issue notice

Attestation ol the m
the records having been arranged
under rule 65(1) in Form 16 for publication of the draft
records for a month i‘mm-------n-u-nuud place the draft
for such publication free of charge &t Camp

records
e iereeeee e XINE the lost date ol receiving
ﬂhjci.:-[j.ﬂ]i"""""""""""'""""'“'
R.O.
Notices duly served. Return filed.
R.O.

period of publication of draft records is OVer and the
all the objections filed o the ohjection

records with
...ohjection Camp for disposal

Ofhcer P EPCTPRR TR TR
of objection. a
R.O.

ouza are made over Lo e by the

The records of the m
cereeen-Camp for disposal

Attestation Officer Ofeenenes
of the objections.
I[ssue notice fxing datgearassmrerer

R.O. & C.O.

Notices duly served. Return filed.
R.O, & C.0O.

taken on order

L Wote af action

3

e
= - e —

[38]

>

i



Ak

Serial number I

and date of
order

I

16

e ——

i

Order and signature of Officer

I ——— 3 = S Fan
[ PORRY [ Tuld [1) today

Dispased of--ssesereeesss

{50 0n)
RO & CO.

All the ohbjections disposed of and orders tarnilbed,
fssue notice under rule 68 in Form 19 for final

publication of the records for & month fTom---reseeee
and place the records for such publication  free of

charge al i_"'_unlp
RO & CO,

Natices duly served.  Return filed.
RO & CO

Period of final publicution is over. Send the records

RO, & C.O,

aus

Note of action
taken on order
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APPENDIX—'A'

PROGRAMME FOR RIVISION OF RECORD-OF-RIGHTS

Ri_:\.-'.[;-.ju['li..'J'

upu'.ﬂiu]i

yuulb trom I
Ocloher L-J:i{cvu nue Circle Area in lRevenue Circle Arcain Fevenue LTjrcle Area in
:;c.-plu:m'nuri Sg. K. M. Sq. K. M. Sq. KM
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Publication of draft
record-of-rights

Disposal of objection

Finul scrutiny

Preparation & Publica-
tion of final record-of-
rights
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79—80  Kailasahar 42763 Udaipur 65535 LUdaipur 635°35  Uduaipur 63335
Teliamura 404761 Kamalpur 93333  Kamalpur 93333 Kamalpur 933°33
Bishalgarh 634716 Maohanpur 38132 Mohanpur 35132 Mohanpur 38132
Belonia 307°37
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APPENDIX—C
it ¥ e —
51 Nu. i . Form M Details of Forims
e ——— e — —_— —-'—_,—-—'—"'_'_' i S IR e i
' 1. T.R.LR. Form No. 3 | Notification UfRule 33(1) |
2 T.R.L.R. Form No. 4 proclamation UjRule 39i2)
3 T LR, Form No. 7 Fhatian
4. TR.LR. Form No. 8 Khasra
3 T LR, Form No, 9 Notice U/Rule 57
. 1. R.L.R. Form No. 10 Notice UjRule 63¢1) |
7. T.R.L R Form No. 11 Receipt for the price of Parcha U/Rule 632}
a. TR.LR Form Mo, 12 MNotce U/ Rule (3(4]
g, T LR Form Mo, 13 Bujharat Cerlificate UjfRule 635
10, T R.L.R. Form No. 14 Proclamation for attestation UfRule G2
LI T.R.L.R, Form No. i3 Notice for aitestation UjfRule Bdi2)
12, T R.L. . Form Mo, G publication of dralt record-ol-rights UfRu]n.:hS{[]l
13. T R.L.R Form No. 17 Form for Obiection U/Rule 65(1) |
14 T R.L.R. Form No. 13 Notice for hearing of Objection U,-'l:{uiu 6a(l1)
L5. T.1.L.R. Form No. 19 Notice for publication of the record-of-rights
U/Rule 68
L. T.R.L.R, Form o, 20 Mutation Register L/Ruls T2
17. T R.LR. Form No. 21 Report for mutation UfRule T4(1)
14. T.R.L.R. Form No. 23 Register of disputed cast Li/Rule 78
19, T.OLL.R. Form No. 23 Receipt acknowledgeing the dispute U/Rule 78
2. T.5.5. Form MNo. 13 Register of correction of Map ( Badar list)
2L 755  Form NMNo. 3 Amins Diary
a2z, T.5.5, Form Mo, 4l Khatian Totals foron. ¥
7%: T.5.5, Form Mo, 43 List of Lands n which public have common
right ol easemenl. |
24, 148  Form No. db Reference list of notable objects. e
3. T5.5. Form NWo. 47 Mark list of Reaister.
24, T.§5  Form No. 48 Plot Index.
27 T4S,  Form Noo 49 Title Page. -
28, TsS.© Form No. 5l Dispute List.
24, T.5.5. Form No. 352 rtgricullu:'al stock Statement, |
300, T.5.5. Farm Noo 56 Register of Land issued far public purpose.
31 T55  Form No. 57 Common Boundary Register.
32. T.5.5. Form Mo 0 Milan Khasra. |
33 1T858  Form No. 7l Crop Statement.
34, 1755  Form No. B3 Barat Register
35, T.5.5. Form Mo, 94 Combined Title Page & fly leal.
0. T.8.8  Form No. [0l Attestation Junch misrake Fornt
7, T.5.5. Form No. 102 P Attestation junch lorm.
38, TS Form No. 107 Jamabandi Schedule. -
19. Notice for Mutation. o
40, Irrigation Sratement.
4l | Village Mote. . a
i3

[iv]
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A I’PL'FNDIX—‘D’
CLASSIFICATION OF LANDS
o T4 Homestead .
2, fol Raised land near homestead or
Abandoned homestzad

3. 414l Cultivated land nedr hoamestead
4. AT ) Orchard

5. 9% HIC9F HMiee Unculturable wasta

G, Fiwe Aiwe Culturable waste

7. FiH Flat linds berween tillas

4. A1 ‘e Arable lund

9, w4l River

1, #4 ana vuu ase aim Khal

[1. =%l Slreams [

12, =11 Wiler channel

13, % Drain in Municipal area

[, 949 Tank

15. 79 e Bank of tank

|§5,  LE9] Ditch

i7. led Big watery land

8. 199 Walery land

j9,  wRy - Large tank
20, fE Hillock

1. "I Katehha road
23, wHew Pucca road

23 0 Village path or Fuuip..uh
24, HTeID Village track

25, caTed Grazing pround

ih,  EEEd G Post QOifice
27, 410 : Palice station
28, wiem FEIE Tahsil office
39, 18T Court -
30, WY Civil Secretariat
31, "lufgaas Judicical Commissioner’s Court
32 T A Duk Bungalow or lnspection

Bungalow

33.. i:]‘]t"i]'\ﬂﬁ i Viw T T l—_'l'ospj_Lﬂl

34, fasmer Selhools
35‘, l'-’-”“'@[ﬂﬂ Sk man EER rEa CIJ‘“EEL: |
_?L.:-;_ ’i—r_ﬂ' i ass amin was 'l',:[],plr:

37. #afey Mosque
38, CFTEH Flace of warship
9. A Place of worship [or/muslims
AU, FR 'ril -dar-
41, foE Church
42, s Buddhist place of worship
43. e Cremation ground :

A4 Ay Burial ground for muslims

45. FUIH %R Burigl ground for Baisnabs
d6. b . o Periodical markets Le. sitting on

Mandays and F ridays
47, TiETE Daily markels
Field growing ‘Pans’ (Betel Ieavca}

48, g Ene




Pucca well

44, 5T
0. g Kachha well
3l 6 - Blarshy land
32, qIEG4 Sandy land bed |
i3, B E o Swamp
54, e o Girowing chan grass
55, &¥4 lush
S, 4+ Fuorest
a7, b1 ogTEHIE Tea Gurden
8. wiivd Place of throwmg deid agimals
a9, Lol Shap
Gu. FEH1H] Workshop
Gl oAl Pound
62, 0] Brick ficid
03, d9E wW Railway
4, cHAlTATIA Cantonment
63, C&EHYE] Tail
OO, SETd Library
67, I Embankment
68, wifqa e Bank ol large tunk
69, fa0a IF Air strip
70, cdeld 91 Elay ground .
T, %44 o~ Olice
72, foTeesteiy i Dispensary
73. Gy (el Relugee camp
T4, g b . Tubewell
T3, uqTH Godown
76, wiT T4 Cinema Hall
77, fews e GRSl (F5 e Training-cum-production cenlre
Th. oAl Ferry
70, g5 BUETEH (9% Water punip machine house
80, w4 (e lnformation Centre,
Bi, Bl e : Sub-information Cenlre
MNote :

i) Clussifications at Sl

1) Classifications at Sl Nos. 5, 10, 11, 22, 23, 26 o 47, 50, o, 62 1o 6o, 69 Lo 73, T3 10 78
should be treated as non-agricultural land,
Mos., 3 to 8, [21p 19, 25, 48 to 38, 61, &7, 68 should be tregled as

agricutural land.
390, 21 and 24 should be treated as agricultural land when

i) Classifications at 81 Nos. 1, 2, 2
icyltural lands.

iv) The classification "=

used for agricultural purposes, otherwise these should be congidered as non-agr
g ifwe, at 516 will mean the culturable waste lands which 15 conver-

tahle on reclamation to a Nal, Lunga or Chara land.”
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APPENDIL-~"E"
RS . SRR S =, | e b Woive il g
Couventional Sigis (Alunidis)
.J..::n'ul Items Symbols
[+
L Bouadaiy of Tripura State - £l d
p Sub-Divisional Boundery o e .
= Police S:ﬂﬁ:ﬂﬂ B&Hﬂdﬂfj’"' .—..u-.-n-u-in.-u.n.-—---—--—ﬁ-
i . |
Village Boundacy.- - ?: "‘:.:,-I:
5 Forest Heserves PR
# ¥ " & i o - -
iR Bouadary aicng river or road cORmmOn o DWo Uiils:~ —_—
2 . ; [ w
7. Buundary along river or road not cOmMmON to both units: - - _ S
8. hiunicipal Bouodary-- O--+——=O—-———
Y. FULJ t'jjﬂ.r.jl' s Ll e e LU L LT P
1. Post Odiice--- oo,
I
il Post aud Telegraph Offices combined-- : | 2T.0
12 ‘Dak’ or Inspection Buagalow:-- - ! &
13, Church--- g -ﬁ
L4, Luspetsary-- e
i
adl
L5, special Boundary Mark..- -
]

| il |




Symual;i

o Tiems
1=,
P———— il - —u-—u.._.—u--dlg--_____.ﬂnu—--i'-"
| »

gt

16, Fucce Duildliog-+
Hobse -

il. Boutcas

Tin or Tike Shed--

1o, frijunciions- o . i A ci |
i Giber permanent it o S i | .
2L, Yraverse Statiod-s i O

|

23, tron Fillar---

23. Telegraph or Telephone Puost:- . ser K
P
G4 flectric Light Post-- .-

25 Grear Trigonometrical Sutvey Fillag-- e
il

n
-

Hench Markee- ‘e

[
AF

¥

pile Stoner b YO
|

b3

ispiaied Tree-

bt
oo

A Pucca Well- . i " v
|

-8 e

3, King Wall-

ey e

31, Tube Weile: .
ﬁ

[ viti }



e e i S

Bucoe Culverts--

o 43 Cremalion ground-

f’
& . ) ~ ) |
1 1-'3._-._\_;’1; awm re & e - -"__';_;\-::
} Fait we . b i
5 Feury
3 Yank  (with bund)-« - .-
b Taak (with out bupd) "
37 ingees b g
3. Swumpy laad-- e “
35, Sailway Ling-- . s
45.  Tewsplesw
. febs |
* hivggue
& Ancient Mapvment (others):- o
P |
. G
|

i Thiage--

SulkDivistonal Hesdquaricr:--

Ficld ‘growing Pans (Betel leaf) e oo E;;gﬁi

44.

47,  laarket with days-- o - HKF

48. Bamboo clumps-- - - . e w Sl -a-:'ﬁi’.'_ ot _lid

45, niined tree jungles- = —‘ﬂ'&'&— Ge kb

50. Gush jungle-- e . it e -
i - A | TR .

5k High gragses

Ay '




—— | o
i | Items Symbals |
i d, |
| 7 | id

| )

52, Un-culiurable fellow:-: r . i g [ s
53, Betel paloe e - . -
54 Wisnge ou Ldchi tecs “
. . D
FJa il TG v it
5@ Siver with send bank sod Feery--- Z
57. Gircotion of flow of giver- .
i Huibeoliasnl- - ¥ Fr
g Graveyurd -
Bl Erats PL‘.:.F.I'.J."* e i ]
ol. {ocoanui palm:- Fis o . -
o, Wi palme-
€3. biliock with deeliviey (tillas)--- . . ..
‘
il
|
I

Wosti pointes
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Conversion Table Decimalisation of Shares in Record-of-Ri

Auna, Ganda, Kara, ete. o decimals.

APPENDIX~F

glits.

[. DHawr OO0 18, Ganda 'ﬂ?ﬁﬂ::
) 0003 19, | ossT
: ; 00064 _l AR L T 06230
iy ool 5 7, 12500
5, T i ai
6 00008 25000
7. 0on 57 e
% wnl . 47500
e vas o002 57 Sar5p
T, S o013 7 el
e iconl 56250
e on anele: e 62500
S WOELE e w 68750
4 L T 75000
15 . 00020 " ke
T ooe2l 2750
17 s 0002 " b
8. . 00023 - |
100025 -
S — ons L Rupee 10000
1. Kranta
O w002
T Kam, 00078
2. 00156 _ |
3, 00234 SHARE FROM l-"RACTIDNi TO DECIMALS
L Ganda ‘00312 Whale share 100000
2 i 00625 12 " -50000
i 00037 3, 133333
+. 3 ‘01250 1/4 . 15000
A - (562 1/3 " 0000
6. 01875 {6 i 16667
o 02087y, 14286
b 2300 |||IIE o 12500
5w 02813 9, | 1111
0. 03125 0, | 10000
1. 0437 1)) ! . 09090
L% 03750z 08333
13, 04062 g3, 07692
3 M7 e : 07143
I3 : ‘(408 7 'll. 0 . AcesT
. G 05000 115 . , s
17, 05313 1l6 4, :

[ xi ]




( F—2)

SHARE FROM FRACTION TO DECIMALS

N. B.—Total of all shares in a holding should be

[ xii ]

equal to 100000, |

1/17  Share ‘05882  1/59 . Share | :01695
Jf-'lH 05555 /60 . IDlﬁﬁﬁ
n',-'m 05263 1/61 " _mqsg
1420 05000 1/62 & g:g;i
[/21 04762 1/63 “ o
2 4545 Hod 01562
g # ar ‘01563
1/23 04348 o1
/2 04166 L3 & 01538
e ' ‘01515
g ' Iu'llﬁﬁ Ve
1/25 04000 o i
1/26 03846 U " , |
) 03704 1/068 " 01471
i n ' 01449
” 03571 LO9 . '
e 01429
|I.. -03445 ]Inll?ﬂ (1]
i / 01408
30 0333y LTI .
i 01388
. 2 172 i
e " e 1/73 01370
132 03125 W7 " el
o : 1/74 . 013
1/33 5 03030 : o
134 02041 173 " S
' (OIR5T 1/76 s 0131
£ ' 01299
kT 7 ”?? ve
1/36 02717 o
) w0y 178 12
1/37 0270 I 1266
1 : 1/79 " 0126
/38 (2632 Siseh
/39 02564  1/80 b | o
[ /40 02500  1/B1 " e
j 2439 /62 i 0122
e = 01205
o _ 1;33 3
142 ., 02381 _ g
1/43 N 02326 U:: » o
144 i (2273 I{ s y i
/45 02222 18 i
1/46 02474 L/8T ,, e
1 ja7 02428 1188 " s
[ /48 i 02083 1/89 " s
1/49 " p2041  1/90 " bt
3 3 1/91 -
b5 e 192 01087
1/51 01961 |§93 ) otk
1/32 . ‘01923 1/94 i 01064
/33 " ‘OIBET 495 N ‘01053
Wt w 01832 g6, 01042
1/55 i N1K18 1/97 i :Dlﬂﬂl
| /36 01786 198 B 01020
1/57 . 01754 1599 = :mmﬂ
1/58 5 01724 1/100 . - i 01000

&t

T

L5




APPENDIX—G?

List of Scheduled Tribes in Tripura as per ““The Scheduled Caste eltmi Schedaled
Trikes orders (Amended) Act, 1976 published in the Government of Iudia, Ministry
of Home affaivs, Notification No. B. C. 17016/34/76-80/-v dated 27-7-77 und Re-
notificd upder Notification No. 20048-20048 'TW /I, 6-33 (Vol.1)/77 dated the 24tk

November, 1977. |

{. Bhil
2. Bhutia
1. Chaimnal
1. Chukma
3, Ciaro
6. Halam
7. Jamutia
8, Khasia
Y, Kuki, iocluding the following sub-tribes :—
i) Balie
) Belajhot
i) Chlialva
iv]  Fun
vl Hujange
vi}  Jangter
vil}  Mhephong
viil)  BKpatei
ix}) Lailang
%) Lentod
xi) Mexel
xii}  MNamle
xi)  Paitu, Paito
xiv)  Rangchan
xv) Rangkhole
Cxvi) Thapgluya
o Lepcha
1, Lusal
92, Mag
w13, Munda, Kaur
Jdd4. Moeatia
15. Orang
16, Riang
17, Suntal
"8, Tripura/Tripuri{Tippera
19, Uchai

[ xii ]
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Mg ol Yillage ==

ppme wl Tehsil —

VILLAGE NOTE

ame of Revenue Chicle i—

Mame of gub-Division -

1. Siaako

(Loatioit, lupugruphiua]
5 connected with physical

prmipodiadel point

[eutures Lo be discussed

2. Soil Clusses
of the are

3. Address
() Tehsil i —

and physical Teatures

condition and

in short ).

(by Circle Officer's Circle =—

() Sub-Division ==
(d) Phustrict =

{c} police Sation ¢
() Post Ofiice —

() Telegraplue Office

4. Custooury rights of the

{ The Customary rights,

yillapes.
if any

ity be discussed in short ¥

5, Ivisin Crops

a) Paddy
iy Aus e
i) Amin .
iy Boro

by Jute

c) Mesta

d)  Wheat

g) Pulses

{} Vegetables
gl Oil seeds
hy Ore hard -
i) Others

6. Mdethod of Cultivation

( Usz of agri. Imple
seeds Technics are 1O

ments, fertilizers,

be discussed ).

( The main classes of soils with identification
4 in Lhe village o be noted ).

improved

[ xvi ]
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hectare
hectare
heclare
hectare
hectare
hectare
hectare
hectare
hectare
hectare
hectare
hectare
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i Al i i L B e b =

(I—2)
7. Brrization

' Area irrigated by,
| a) Canal vy Mpeeenes Area irpigated in heclargss----
| 2 b) Tank . Na- Ared irrj.gzu:.'d %n hectargss----
. ¢} Deep Tubewell N Area irrigated in hectargss---
di  Other Tubewell Mg Arca irrigated in hectare---s--
e Well Mo Areu irripated in hectares.:-
{) Lift irmgation Mo----- Area irripated in hectatess .-
g Seasonal bund Myees e Area irrigated in hectaree--
f"IJ Over flow Mg Area Irrigated Fn hectaress- -
i} CHhers MNigeveens Arca irripated in hectare-----

Total area

irrigated. corns RECHALE s ere s

B. Halyats
Average Arca in hectare--

al  Raivali holdings |RVERPERY Ared in hectare: . :
b Raiyats Moo Area it hectare--  Average Area in hectare--
¢} Raiyati holdings ol non- .
[ resident of the village. e Aren in hectares-  Average Area in hectare-
| L . . .
dy  Raiyais baving land in the village,
| but pot residents of the village. Mipeseees Area in hectares-  Average Area In hectare--
! g, MNow-agricoftural tenants
i a)  MNon-agriculiural tenancy holding IR Avea in hectare-  Average Area in hectare--
| Ngeeee Area in hectare--  Average Area in hectare-

by Monp-sgriduliural tenants

c) MNon-pgri-lenancy holdings of
Moo Artca in hectaree  Average Arca in hectare--

I':'.{ non-residents of the village.

d)  MNoo-agri-tenants having laed im0 the I
‘ village but not residing in the village. No--- Aren in hectare---  Average Arca in hectare--
| | 10, Allottees

a)  Adlotee holdings Mipeerre- Area in hectare Au-'cmglc Areiin hectare-
, b Allottess Peea e Aren in heclare--  Averapge Area in hectare..-
1 c) Mo ol allottees who de nol
i ardinarily reside in the village. Ma--oe- Area in hectares-- Average Area in heclare---
& i, Horfudars { Excluding Bargadirs )
] a)  orla boldings N Arzpin hectare-- Averape Area in hectare--
L{: Ly Ruriadars Mipeeeeee  Area in hectaress Average Arca in hectape---
:"1' ¢j  Mow-resident Korfadars M- Arca in becrare---  Average Area in hectares--
‘ ) Korfa created before
' the commencement of the
4 T LR & L.R. Agt, Mopeneass Ared in hectare--  Average Arca in hectare-
hl ¢ Korfa created after the commence-
{! ment of the T.L . R.o& LR, Act, Mo Area in hectare-« Average Area in hectuare .-

12, Bargadars
i) Barza holding Naow-wo Area in hectares Average Area in hectares.
b) Bargadars MNo-wwoo Area in hectare--  Average Area in hectare.-.
ay ¢)  MNon-resident Barpadars Moeees Area m hectargs-- ﬁvcr:igu:ﬁmn in hectare--
-
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1%,

dy  Bargadars created belore
the commencement of the
T L. R, & LR Act.

¢y Bargadars crented afler the
commencement of the T.L.R,
& LTIV Act

Mon-spri-under tenant

4y Nom-age-under Tenancy holdmgs.

b Man-ngri-under tenants.

¢} Mon-resident Buargadars

dy  MNon-agri-under tanant created
belore the comuoencement
af the T.L.R. & L.R. Acl.

¢} MNon-agri-under tenant created
alter commencement of the
TLR & LR Act

Drigking water

a) Water Lanks

by Pucca wells

¢j Tube-wells

dv  Other sources

schools & Colleges

ay College

by High Schools

¢} Basic/Primary schools
d) Pre-Primary schools

Community Festivals and religions

Haospitals and Dis pensiries

i) lil’,}}i]]é[-‘ll":"'""“ sraans bne b

by Frimary Health Cenizgeer seeeeseese

¢)  Dispensaryss st

(1—=3)

N.]... was

I [AELERLE

Area in heclare--

Agci in hecrare--

Dgeraees  HLEE in hectare--

Arca in hectarcs
Area in hectares-

Area in hectare--

N ATER in hectare--

Moee-ee  Area in hectarg:-:

by (s LLRLEE
Tgpeeraee

THaees s

{ If any item is nol with in mouza, description

nearest institution be e
the place where situated ).
pasiure Lands,
Burial & cromation grouids
Burial gronnd
(1) Muslim
(i) Cliristian
by Cremation ground.
(i Hindu
(i) DBuddhist

i}

alioned with namé af

Hu
Mo

Ma-
Mo

| [SELEEE
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Area in hectare--

Aren in hectare:

Area in heclare---

Average Areain heolare

[.
Average Arealin hectiareee
|

Average Avea in hectarces
Average Area in hecliress

Average Aresa in hectarg:.

Averape Area in hectare.-

Average Arca in hectarg-

Average Area in heclare-
Average Area in hectares
Average Area in hectare--
Average Area in hectare-

Students---
Studentge-«v
Students------
Students -

Area in heelare--—-

Ared in hectarcs---
Arca in hectares.--

Area in hectarge:--

Areca in hectarge:--
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=
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Nutural products aud mines

Vithioe Giliicer

a)  Teacher MNo-

by ¥ LW, Naee

b Teshildar Ngeeeee-
Ma-

d}  Panchayal Secretary
¢)  Ocher categories, if any, with name
of the categaries and their respective
number separately,
Trade, communication & marketing facilitics

a)  Roads

(1} Pucca R ML
() Katcha L K.,
(i) VYillage . K. M.
b) Murkets
(i) Daily
(1) DBi-weekly
{eny  Weekly
c) Trade
Crafts amd industrics
a) T.C.P.C S [T
(h)  Other small industrial units
( with details of name of the
“industry ete ),
Temple, Mosques and other notable objects
a) Temple Meyeseeas
b} Mosque Mo-:--
Noseren

c) Church
Rural indebtedness, economic conditions, use of
exciseble poods

Hainfail
( Last three years rainfall data to be stated,

if available. If not, general rainfall
coadition should be mentioned ).

[ xix ]

(a)
(b)
(¢)

(it)
()
()

[it)
(b)
Ly

Bamiges -
Mame-----.
MNarmae-- s

Mameee.o..
R HEH TR

Ared in hectare-- .-

Area in heclareg-s. ..

Arca in hoctare.- -
|

Arcain hectarge...

Area in hectares-..

Area|in hectare- oo

Avealin hectarc:: .
it T GO g e e

Avealin Bectape--- -

Area I:IJ hectare ..
|

Area in hectargs -

Area in hectares....

Area In hectaresss o
Area in hectarese. ..
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Chassification of Lamd
i) Aren under cultivation
B} Avea lying fallow
(1) Current fallow
(i) Other uncultivated land excluding

Callow kind
(i) Fallow lind other thano current Tallow

(iv) Cultivable waste land
{vi Luand not available lor coluvation

b oArea vnder wiader

(i) River Ma--
(i) Tuak Noeeeee
(i) Beel Noweow

(iv) Khal Nao-
iv)  Chirra Mo
Mgt

{vi) Others

Such other informalion as may
be considered necessary  and
pseful,  The possibility of
development in any sphere,
i any, may also be mentioned

e short.

chectare

hectare

. lieclire

wo-hectare

-hectare
- lectare

- hectare

Ared in I.{culam------
Area in ]'leciar
Area in hectare----
Aren in hectargs- -
Areain Iiu:marg......
Area in hectarg -
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Objection Regisier |

Motza: omasrmnnsamses  Jdalkdrmananes TebSil o emss iy dircleicoivninniranans
|
- | =
ahe | Date afl receipt of the | Mame '.._uu;i Address of Wame of the oppubiml Khatian No. | Plot Mo, relating
No. | objection. the Objector, pLrLy. against whicl to the objection
| | objection liled ‘

| 2 3 . 4 I sl e

Diete af Date of { Decision in short | Date of Tamil
COMmmEncemant Disposal

of hearlug of the
Calse,

| Signzture of the Officer who | REMARES
| imcorparited the decision in
records and maps |

5 | q | 10 P 11 L 2
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fortaightly progress report for the forinight ending on . on traverse works
fu revenue Cireles o |
|
|
During this forinight
Plgmie of [Levcnuoe hg o 511:"-'_:::-’1.31' | Ne. af i Distance | }TIU- of l
Clirtle. worked df.u'mg, working days| angles T azimauth Area
| this fertnight observed ohserved invalved
T el T 3 a3 — e A
Progressive out turn uplo this formight
Mo. ol angles Distance Mo, of Azimuth : Femarks
abseryed measured observed | Area involved |
i s | v | 10 7l 11 i
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" Fortnightly Progress Report on  Attestation and Drafi Publication of Record-of-
rights el Halka/Cirele/District, for the fortnight ending on............
i
|
|
|
[
f
) . . | AT
Mame of Mowza! | Area in No, of khadians Diate of Mo, of Officers: No. of L!"“mTS iltested
Halka/Circle acres w8 per Dujharat commencement | during attestg —— —— —_—
completed record | of attestation Lion Upto the Dm'ingllhf:; Upto ihi
i ' 5
] Wi lasl forie | fortnight | fortnight
night [
| -
J |
(e, S ' I S S N
_______ 1 B R (RN ) N O ST SO M I s i
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|
[
|
ot (
[
_____ e e SR s o | S
: Mo, of Khatian junched . |
MNo. ol meues Mo, of mouzas pliced REMARES
.Ei}[l'!j)h:lgfd i - - : | under Draft publication
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fortnight fortnight fortnight f
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Coctnightly progeess report on disposal of vwjection under section 43 (]lL} !
| i

f-rights of---

jinzi publication of record-o
IUBE Ending (771 EER i ARy R K L) 3

and
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|
Jdn.
l - | “"
Mo. of -.:-qu,n:unns [led ]
pame af Mouzaf Area in e | Mo, of officer
Al s =il AR hcariu
Hatka/Circle e Upto the last During this ‘ Upto this Dbjul:-Li.ugI'LH-
forinight ‘ fortoight # fortnight |
| ‘ -
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1 | 2 3 i ] !
T
Mt
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HECTARE TO ACRE

ﬁn:tura Acre Hectare Acre Heclare Acre
T S R o e—
1 247 30 T413 200 44421
5 1236 40 9-534 30°0 74°132
e R— | —————— — e | | e
10 2:471 50 12:355 400 EE'EJ&E
d I e ______—-——-___,——— o —— ]
- ! :
20 47942 10°0 24711 5000 123°553

1 Acre=100 Cents = 40468458 Hectare

1 Cent="004047 Hectare="4047 Are
100 Ares=2:4711 Acres

-247106 Acre=247106 Cents

1 Hectare=
1 Are=

|
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